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DIRT]CTORA]'II GI'NITRAI, OI' I-OREIGN TRADE
(DF]S-II SECTION)

ITA'I'I F'I I]D M INU'I'E S O T' TIII' NORMS C OMMI'I'TEE-II MEETING

N0.6/81 DATIID 13.06.2017

Plcasc Notc

Iror information of cxpoflcrs. Norms Committee-Il handles all cases pertaining to
Ilxation/ratification olnorms for }ixporl Products I'alling under I'I'C(FIS) Chaptcr 72 to
76,78 to 80. 85. Communications in respcct of cases/perlaining to NC-II may be scnt
to email addrcss: l-q,;'.,r.lil,i i{,i:tr:, i::
In ccrtain cascs the dccision of the Norms Committee refcrs to the Recommcndations/
Obscrvations/ I)cficicncics rcccived from the conccrned 'fechnical Authority.
Whcrcvcr applicablc, a scanncd copy of such documcnt has been placed at the end of
thc Minutcs, in running scrial orders. fhe concerned firm/company may go through
thc samc and rcspond accordingly.
Similarly, a scanncd copy of thc blank Standard I)cficicncy Format, which may lind a
rcfcrencc in NC dccisions, has also been attached in the end. 'l'his may also be
rclcrrcd to by thc conccrncd lirrn/company and may bc responded accordingly.'l'irc Norms Committcc has taken decision only with rcspect to tcchnical
aspcct/waslagc uoms. Whilc redeeming the applications, RAs should chcck that the
appiicant has lulfilled all rcquircmcnts as prcscribed in policy/procedure including
tlrosc in Policy Circulars No.50/2009-2014 (Rli 2010) dated 28th Decembcr,2011,
Policy circuiar No.14(l{li-201212009-14, dated 4th F'cbruary,2013 and O.M. No.
011921180/Misc./AM.13/PC-VI/10 dated 15.04.2014 or any other provisions undcr
I;l1'}/IIBP for iiODC.

'l'hc Mccling No. 06/81 datcd 13.06.2017 of Norms Committec-ll for the year 2017 -
18 rvas hcld undcr 1hc Chairrnanship of Shri Jaikant Singh, Additional Dircctor General ol
liorcign '['radc to considcr thc lollowing applications for ratification of norms in rcspect of
advaucc authorizations undcr Duty Iixcmption Schemc (Chaplcr-4) of l.'oreign fradc Policy
2015-20.'l'hc following rncmbcrs werc present in the meeting:-

So*. & I)esignation

1. Shri K.K.Tcwari,IA

2.I Shri S.K.Jain,DO

3.I Shri S.K.Bhatnagar,Dy.I.A.

4.IShH K.S.Sodhi,AI)(MI〕
)

5.  I Shri 13abit Sil13h,I)I)(〕

6
lillllllli111翌

ar Kashyap,F′
IE)O

Minutcs of thc Mccting No6/ti1 datcd 13.06.2017 arc confirmcd by the Members.
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Case No.:6/16/81-AI」 C2/2012 Party NamciCROMPTON
GREAVIう Slッ IMH｀ L〕 D,

‐Casc No。 :73/24/81-ALC2/2013 Party NamciMOTHERSON
SUMISYSTEMS L′「 D.,

I´ icヽ o/1)atc:()310709777  1)cli_・ 「 I)atc:HQ IrilC              RI´ A llilc
:01/81/050/00313/ANl13/      :03/94/040/00129/A～113/      20092012             25072017

1)ccision:NC dccidcd lo ask thc llrm to subnlit ink)rlllation sol18ht vidc l)III dcllcicncy

lcttcr datcd 9。 7.2013 rclating to calculation linking I]I)ratin3、 vith c()rc/coil dilllcnsi()11《
%

cnd usc ofitcms 19,21,22ゼヽ26.

`rhc casc stands dcfclTcd 25.07.2017.

Mcctlヾ o/1)atc:6/81-

AlッC2/2017
13.06.2017

Status:
l)cllrrcd

Status:
I)cfcrrcd

I)cl'cr I)atc:
15.07.20 I 7

I)citY lirr

Casc No.:16/20/81¨ AI“C2/2016 Pany NaincilCON I)OWI〕 R    Mcct No/1)atci6/81-

S()1ソ t」
′
I｀ 1()NS PVTl´TD      AI′ (〕2/2017

1306.2017

HQ「ilc                RIソ A IF‖c               I′ iC｀ 0/1)atci0510363701

:01/81/050/00449/AM17/      :05/23/040/00227/ノ ヽヽ 414/      2708_2013

1)ccision : NC observcd that application for thc abovc /＼ ノゝ 、vas rcibrrcd to

commcnts.卜 JC dccidcd to a、vait thcir rcply and dcibr thc casc.

′
l｀hc casc stands dcllcrrcd to 25.07.2017

HQ File

:01/81/050/00461/AM14/

RLA「‖c
105/24/040/00295/AM14/

Mcct No/1)atc:6/81‐

AIッ C2/2017
13.062017

Iン ic.No/1)atc:0510371064  1)cfcr l)atc:

2507.2017

to MSMIi for commcnts.

14.ll.2013

Decision : NC observed that reply of thc firm has bcen referrcd

NC decided to await their comments and defer the casc.

The case stands deferred to 25.07 .2017

Casc No.:6/24/81-Alノ C2/2013 Pany Namc:SH〕 CHEⅣ l
TECHNOlン OGHtS PRIVATI〕
Iン IMITED

lヽcctヽ o/1)そltc:6/81-      Status:

AlンC2/2017           1)Cた 1‐ rcd

1306.2017

4

HQ Filc

iO 1/81/050/00394/ノ Mヽ14/
RLA Filc

:04/24/040/00192/ノ Mヽ14/
lン ic.No/Datc:0410152322

2711.2013

I)cfcr l)atc:

25.07.2017

to I)()′ 1｀ forDecision : NC obscrvcd that application lbr thc abovc AA was rcl'crrcd to s

comments . NC dccidcd to await thcir rcply and dcl'cr thc casc.

'l'lrc casc stands dclcrrcd lo 25.07 .2017 .

(3asc No.:7/24/81-AI,C2/2013 Palty NalllciSH〕 CIH]～1      :νlcctヽ o/1)atc:6/81-
′
I｀ 1lCHNOI′ OGll:S PRIVATI〕 Al.(〕 2/2017

1´ Hνll′ I｀ 1〕1)                 13062017

was rcl-crrcd

Sttltus:

1)cfcrrcd

I)cibl・ 1)atc:

25072017

lo l)()′ l｀ lbr

, . 
' .,41:

' ., l:
,!. i.lr--.w Dertrr

:04/24/040/00193/AM14/     27.ll.2013
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′
l｀hc casc stands dcibrrcd 10 25.07.2017.

(〕asc No.:84/24/81-A LC2/2013 Palty Nanlc:TA′ 1｀ A BP S01ν AR McctNo/1)atc:6/8ト
Iヽ DIA lフTD.          Al´ C2/2017

13.06.2017

HQ「 ilC
:01/81/050/00472/AM14/

RI′ A Irilc

:07/24/040/00395/ノ Mヽ14/
I′ ic.No/1)atc:0710101901

04022014

1ン ic No/1)atc:0710103418

04.04.2014

ⅣIcct No/1)atc:6/81-

Al″ C2/2017
13062017

Status:

Dcfcrrcd

I)efer l)atc:

25.07.2017

NINRE for
mattcr.NC

Status:

Dcfcrrcd

Dcfcr Datc:

25072017

MNRE for
matter.NC

Status:

Dcfcrrcd

Dctr Datc:

25.072017

lo MOD for

Status:

Dcfcrrcd

Defcr Datc:

25072017

MSME for

Status:
Deferred

I)ecision : NC observed that application for the above AA was referred to
commcnts and remindcd vidc I).O. lctter dated 05.08.2016 to expedite the
dccidcd to await thcir commcnts and dclcr the case.

'l'hc casc stands dcfcrrcd 1o25.07.2017.

Pal■y Nanlc:TATA POWER  Mcct No/1)atc:6/81‐ AI′C2/2017
SOl′AR SYSTl,MSIン TD.   13.06.2017

HQ lrilC            RI′ A Irilc            I′ ic No/Datc:0710102050
:01/81/050/00473/ノ ヽヽ 414/    :07/24/040/00413/AM14/    .07.02.2014

Decision : NC obscrvcd that application for the above AA was referred to
comments and remindcd vide D.O. letter dated 05.08.2016 to expedite the
dccidcd to await thcir commcnts and dcfer the case.

'l'hc case stands defcrrcd to 25.07 .2011 .

(3をlscヽ o.:85/24/81-

AI′ C2/2013

Casc No.:43/14/81-

AIフC2/2016

HQ Filc

HQ「 ilC
:01/81/050/00450/AM17/

Party Namc:MAK
CONTROl′ S AND
SYSTI〕 MS PVTlンTD.

RI´A「 ilc

Mcct No/1)atc:6/81-

ALッC2/2017
13.06.2017

1ン iC No/1)atc:3210072953

:0 I/tt l/0-50/002941A\411 I :3212110401001821 AMl41 01 .02.2014

l)ccision : NC obscrvccl that application for thc abovc AA was rclbrrcd
conrmcnts. NC dccidcd to await thcir rcply and defcr thc casc.

'l'lrc casc slands dclcrrcd to 25.07 .2017 .

Casc No.:17120/81-ALC2/2016 Party Nanrc:lMAGIl LABIT[,S Mcct No/l)atc:6/81-
Pv'r"r.'r'r).. At.c2l2jtl

I 3.06.20 I 7

I)ecision : NC obscrvcd that application for the above AA was rcferred to
comments. NC decided to await their reply and defer the case.

'l'hc casc stands dclcrrcd to 25.07 .2017 .

RI´ A Ililc

:07/24/040/00338/AM13/

Parivヽ a nlc:I′ S CA131ッ I〕 INDIA
I)IRIVATI〕 1´ IMITI:D,

RI′ Al'Hc

Casc No.:16/6/81-Alノ C2/2014

10

lッ ic.ヽ o/1)atc:0510386026  1)cfcr I)atc:



車

:01/81/050/00170/AM15/       :05/23/040/00004/ノ ン`115/       08.052014

Decision : NC observed that application for thc abovc AA was

commcnts. NC decided to await their rcply and delbr thc casc'

rclcrrcd

25072017

tO I)()′ 1｀ lbr

'l'he casc stands dclcrred 1o25.07.2011.

Casc No.:20/15/81-Al,C2/2014 Palty Nainc:SMART CARI)IF Mcctヽ o/1)atc:6/8卜     Statlis:

SOl′ U′ I｀ 10NSI′TD        AI′C2/2017          Dcfcri・ cd
13062017

1′ icヽ o/1)atc:3110064957  1)cibr l)atciHQ IrilC               RI′ A「 ilc

:01/81/050/00477/ANl15/       131/83/040/00160/ノ ル`115/       09 102014              25072017

11 1)ccision:〕
Cヽ obscrvcd that conlinents olllcrcd by I)citY、 vcrc rclbrrcd back to rclook thc

nlattcr. I)citY、vas lcmindcd on 20.03.201 7 1o cxPCditC thc lllattcr. N(〕 dccidcd to a、 vait

thcir commcnls and dclcr tl-rc casc.

'['hc casc slands dcl-crrcd lo 25.07 .2017 .

Case No.:12l18/81-ALC2 12014 Party Name:ZITNI'l'l I

|| PRECIS10N PVT Iン TD,
Ⅳlcctヽ o/1)atc:6/81-

Al′C2/2017
13062017

Status:
[)cferrcd

HQ File               RIン A「 ilc              l′ iC NO/1)atci071 01 07288 Dcibr Datc:

12 :01/81/050/00631/AM15/       :07/24/040/00347/ノ
ン`115/       24122014              25072017

1)ccision : NC obscrved that application lor thc abovc /ヽ A 、vas rcibrrcd to WISⅣ il〕 ibr

coml■lcnts.NC dccidcd to a、 vait thcir rcply and dcibr thc casc.

´
1｀hc casc stands dcfcrrcd to 25.07.2017.

l′ic No/1)atci071 01 07288

24122014

Casc No.:55/18/81-ALC2/2014 Palty Namc:VINDHYA     ■lcct No/1)atc:6/8卜     Status:
′
I｀ 1〕 Iン 1'I´ INKSIメ 1｀D.       Al′ C2/2017        Dcfcrrcd

13062017

HQ File               RIン A Irile              l′ iC No/1)atc:l H 0028126 Dclbr I)atc:

13 :01/81/050/00674/AM15/       :l1/24/040/00004/ノ
Mヽ15/       19.012015              25072017

1)ccision : 卜(C obscrvcd that application for thc abovc AA was rcllcrrcd to I)()′ l｀ lbr

commcnts.NC dccidcd to a、vait thcir rcply and dcttr thc casc.

´
1｀hc casc stands dcibrrcd to 25.07.2017.

Casc No.:2/8/81-Alノ C2/2016 Party Namc:ABB INDIA
I′ IMH｀ 1〕D

iνlcct No/1)atci6/81-

AI′C2/2017
13062017

Status:
Dcfcrrcd

HQ「 ilC

14 :01/81/050/00166/AM17/
10032015 25072017

Decision :NC observed that DLII deficiency lettcr scnt to firm on 06.04.2017 sccking

certain information. NC decided to await the reply of thc firm and dclcr thc casc.

'l'he casc slands dcfcrrcd 1o25.07.2017.

15 Casc No.:5/24/81-AI」 C2/2015
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Party Namc:PHOENIX

RIン A Irilc

Status:



HQ IrilC

:01/81/050/00507/ノ Mヽ16/

HQ「 ile

16 :01/81/050/00074/Aヽ 416/

HQ IrilC

18 :01/81/050/00077/AM18/

Casc No.:43/3/81-ALC2/2017 Party Namc:VEI]R‐0-
M IETAIン S PVT.1ンTD

Decision : NC obscrvcd that application for the above AA was referred to
comments. NC decidcd to await thcir rcply and defer the case.

'l'hc case stands defcrrcd to 25.07 .2017 .

IN DL」 SIIヽ IIiS PVT.1ン TD

itl´ A lrilc

:03/95/040/01051/ノ Mヽ15/

RI′ A Irilc

:09/24/040/00535/ノ Mヽ15/

RI´ AI「‖c

:03/94/040/00377/ノ M`16/

RI´ A「 ilc
:07/24/040/00191/ノ Mヽ16/

1′ lMH｀ 1,D

RI′ A「 Hc
:07/24/040/00237/ノ Mヽ16/

Al,C2/2017
13.062017

Lic.No/1)atc:0310795328

15.04.2015

Mcct No/Date:6/8ト

Al´ C2/2017
13.06.2017

0605.2015

Mcct No/1)atc:6/81-

Al′C2/2017
1306.2017

Dcferrcd

Dcfcr Datc:

25072017

MSME for

Status:
Deferred

25.072017

Status:
Deferred

Status:
Deferred

Casc No.:1/3/81-AIJC2/2015  Pany Namc:HARSHlNI EPC
PVTIンTD

Dccision : NC observcd that DIII deficiency letter sent to firm on 06.04.2017 seeking
ccrtain information. NC decidcd to await the reply of the firm and defer the case.

'l'lrc casc stands de fcrrcd to 25.07 .2017 .

Casc No。 :32/14/81-AI」 C2/2016 Party Namc:JAY BHAWANI  .Mcct No/Datc:6/8ト
MIうTAlッ INDUSTRIES      IALC2/2017

13.06.2017

HQ IrilC

:01/81/050/00283/Aン l17/
Iン ic.No/1)atc:0310798078  1)cfcr Datc:

ll.08.2015 25072017
l7 

Dccision : NC obscrvcd that hard copy of the application for the abovc AA not received
Iiom RA, Mumbai. NC dccidcd to request RA, Mumbai to send two set of application
alongwith ncccssary documcnt lbr consideration of the by Norms Committee.

'l'hc casc stands delerrcd to 25.07.2017.

Dccision : NC notcd that copy of the application not receivcd from RA, Bangalore. NC
dccidcd to rcqucst concerned RA to forward a copy of the application and defer the case.

'l'hc case stands dcferrcd to25.07.2017.

(lasc .r*o. : 72l I 4 l8l - Al,C2 120 I 6 [)arty N anrc:'1.'l'P Mcct No/1)atc:6/81- Status:
Deferred

′
I｀ 1,CHNOIン OGHCS PRIVATE  AI´ C2/2017

Lic.No/1)atc:0710108701  Dcfcr Datc:

09.092015

13.06.2017

Lic.No/1)atc:0710109092 1Dctr Datc:
26.112015 25.07.2017

HQ「 ilC
19 :01/81/050/00323/ノ ン`117/

I)ccision : NC obscrvcd that firm was rcqucsted to providc thc dctails of earlier approvcd
advancc authorization though firm had bcen requested to provide thc numbcr of AA for
sarnc IrP wrl$ yhlgh thc rcpcat is rcquircd. NC decide to rcmind thc firm and defer the

躁 四 l日
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casc.

´
l｀hc casc stands dcfcrrcd to 25.07.2017

case No.:17l24lgl-Al,c2l2015 PartyNamc:ANGl.O S'fl:lll. McetNo/l)atc:(r/til- Approvcd

PVT L'l'l), A'1.c212017

13.06.2017

IIQ l:ilc Rt.A Irilc t.ic.No/l)atc:0310801043

:01/8 I /050/005 lgiAM l6l :0319410401001341AM161 I 5. 12.201 5

Dccision : NC dccidcd to ratify thc norms lor thc abovc AA as pcr t)lPP Commcnts viclc

tJO NO. 1214512017-'l'SW/20 datcd 13.06.2017 as uudcr:

Advancc Authorisation may bc ratificd as unclcr on rcpcat basis as pcr Aclvancc

2o Aulhori.tarion No. 031Oti1063g darcd 19.01.2017 rarificd in NC mccting ciatcd

r610512017:

1. Words " l]'l'C/llLill/1,'fC/S'l'C" may bc prclixcd with tirc dcscription o1' cxport

product .

Z. Word "Itclcvant grade and sizc " may prclixcd with thc dcscription of irnport itcm

and its quantity may bc allowcd as 400 M'l' as 1.60 Kgs./Kg. contctlt in thc

cxpotl itcm taking cluc lrom SIONs C-385 & C-593.

I{A rnay takc suitablc conscqucntial action accordir-rgly.

Casc No.:18/24/81-A12C2/2015 Pany Nanlc:AN(〕 Iン O STIう 1'I′   Mcct NO/1)atc:6/8ト

PVTI′TI),             Al′ C2/2017
Approvcd

13062017

IIQ lrilc I{t.A l:ilc l.ic.No/l)atc:03 10801045

:01/8 l/050/00 52OlAMl6l :03194104010013511\M161 I 5 ' l2'20 I 5

Decision : NC dccidcd to ratify thc norms 1or thc abttvc AA as pcr l)ll)P Commcnts vidc

llo NO. 1214512017-'fSW/21 datcd 13.06.2017 as undcr:

Advancc Authorisation may bc ratificd as undcr on rcpcat basis as pcr Advancc

Atrthorization No.0310810638 datcd 19.01.2011 ratillcd in \C mccting clatcd

1610512011:

1. Words " I]'fC/ljLJIl/I-'fC/S'fC" may bc prclixcd with thc dcscription ol' cxport

product .

2. Word "l{clcvant gradc and sizc " may prclixcd with thc clcscription o[ import itcm

and its quantity may bc allowcd as 400 M'l' as 1.60 Kgs./Kg. contcut in thc

cxport itcm taking cluc lrom SIONs C-385 & C-593.

ItA may take suitable conscqucntial action accordingly.

Casc No.:16/24/81-A LC2/2015 Pal■ y Nalllc:Λ NGlン O STI〕 Iう 1´   Mcctヽ o/1)atc:6/81
PV′「 Iン

・
FI)、               AI′ C2/2017

13.062017

HQ IPilC              RI′ A Irilc             I′ iC No/1)atc:031080H23
:01/81/050/00518/AM16/      :03/94/040/00731/Aル 116/      16 122015

22

η 6

Approved



Dccision : NC dccidcd to ratify the norms for the above AA as per DIPP Comments vide
tio NO. 12145/2017-'I'SW/22 dated 13.06.2017 as under:

Advancc Authorisation may be ratified as under on repeat basis as per Advance
Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated
t610512017:

1. Words " I}1'C/IIUIi/I-TC/S1'C" may be prefixed with the description of export
product .

2. Word "Rclevant grade and size " may prefixed with the description of import item
and its quantity may be allowed as 400 MT as 1.60 Kgs./Kg. content in the
cxport itcm taking clue from SIONs C-385 & C-593.

ItA may take suitable consequcntial action accordingly.

Casc No.:19/24/81-AI」 C2/2015 Party Namc:ANGlッ O STEEL  Mect No/Date:6/8ト
PVTIンTD,              AI_C2/2017

13.06.2017

Approvcd

HQ IrilC RI´ A Ililc Iン iC No/1)atc:0310801126

:01/8 l/050/00521/n M I 6/ :03194104010013311\Ml61 16. 12.201 5

I)ecision : NC clccidcd to ratify thc norrns lbr thc abovc AA as pcr DIPP Commcnts'u'idc
t,O \O. 121451201 7- l'SW/23 datcd 13.06.2017 as undcr:

Aclvancc Ar"rthorisalion may bc ratificd as undcr on rcpcat basis as pcr Advancc
:i ALrthorization No. 031081063tt datcd 19.01.2017 ratificd in NC mecting datcd

16105120t7:

L Words " l]'l.C/ilLrlril,'l'C/S'l'O" may bc prcfixcd with thc dcscription of export
product .

2. Word "'ltcicvant gradc and sizc " n-ray prcfixcd with thc dcscription of imporl itcnr
ar-rd its ciuantity may bc allowcd as 400 M'l' as 1.60 Kgs./Kg. content in thc
cxport itcm taking cluc liom SIONs C-385 & C-593.

I{A nray takc suitablc conscqucntial action accordingly.

Casc No.:20/24/81-Alフ C2/2015 Palty Nanle:ANGLO STEEL  Mcet No/Date:6/81-
PVTlン TD,               Alレ C2/2017

13.06.2017

Approved

HQ「 ilC RI´ A Irilc Lic.No/1)ate:0310801122

:O1/81/050/00522/Aル116/      :03/94/040/00732/AM16/      16.122015

Dccision:NC dccidcd to ratifb7thc nolllls for the above AA as per DIPP Commcnts vide

l」 ON().12/45/2017-′ 1｀SW/24 datcd 13.06.2017 as undcr:

Advancc Authorisation may bc ratiflcd as undcr on rcpcat basis as pcr Advancc

Authorization No. 0310810638 datcd 19.01.2017 ratiflcd in NC meeting   datcd
16/05/2017:

1.Words``BTC/EUE/1フTC/S′ 1｀C''may bc prefixcd with thc dcscription of exporl

tldン ●● じrt● v..■ .r｀ tい
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2. Word "Relevant grade and size " may prefixcd with
and its quantity may be allowed as 400 M'l' as

export item taking clue from SIONs C-385 & C-593.

RA may take suitable consequential action accordingly.

thc dcscription ol'import itcm
1.60 Kgs./Kg. contcnt in thc

Casc No.:25/24/81-Alノ C2/2015 Party Nalnc:1'C101〕 N         4ヽcctヽ o/1)atci6/81-
CONNItCTORSIン IMH｀ 1〕 D   AI,C2/2017

13062017

HQ「 ilC
:01/81/050/00527//ヽ M16/

RLA Filc

:10/24/040/00081/AM16/

I′ icヽ o/1)atc:1010059345

17 122015

1´ ic.No/Datc:1010059352

30.12.2015

νlect No/1)atc:6/81-

ALッC2/2017

Status:

1)cfcrrcd

I)cibr l)atc:

25072017

DcitY br

1)crc・ rI)atc:

25.07.2017

DcitYお r

Status:

1)crt・ rrcd

I)clbr l)atc:

25072017

1)citY ibr

Status:
Dcl'crrctl

つ
ι

Decision : NC obscrvcd that application lor thc abovc AA was rcl-crrcd to

commcnts. NC dccidcd to await thcir rcply and dcl-cr thc casc.

'l'hc casc stands dclcrrcd lo 25.01 .2017 .

Casc No.:28/24181-Al,c2l2015 Parry n-arnc:l:CI OI:N Mcct No/l)atc:(r/tl 1-

COir-NI:C'I'ORSl.lMI'l'lrl) Al.C2l2017
I 3.06.20 I 7

HQ Filc RIン A Irilc Iン ic.No/1)atc:1010059344

101/81/050/00530//ヽ M16/       :10/24/040/00083/AⅣ l16/       17 122015

Dccision:NC obscrvcd thtt application br thc abovc AA was
conllllcnts.卜(C dccidcd to a、vait thcir rcply and dcibr thc casc.

′
1｀hc casc stands dcfcrrcd to 25.07.2017.

Status:
Dcfcrrcd

I)cfcr I)atc:

25.07.2017

rcl-crrcd to I)citY lbr

Status:
I)cfcrrcd

Casc No.:29/24/81-Al」C2/2015 Party Nainc:1'CI Ol〕 N        MCct No/1)atci6/8ト

CONNItCTORSI´ IヽバTI:D   Al′C2/2017
13.062017

HQ File               RIン A Irilc Iン iC●NO/1)atc:1010059346

27 :01/81/050/00531//ヽ
Ⅳl1 6/       :10/24/040/00082/AM16/       18 122015

1)ccision : NC obscrvcd that application br thc abovc /ヽ /＼ 、vas rcibrrcd to

comnlcnts.NC dccidcd to await thcir rcply and dcibrthc casc.

´
l｀hc casc stands dcfbrrcd to 25.07.2017.

Casc No.:26/24/81-AIフ C2/2015 Pany Namci「 C101〕N        Mcct No/1)atci6/81

CONNItCTORSIッ IMITI〕D   Al,C2/2017
13062017

HQ IrilC

28 :01/81/050/00528/ANl16/

RIン A「‖c

:10/24/040/00089/ノ ｀ヽ 416/

Dccision : NC obscrvcd that application lbr thc abovc AA was rcl-crrcd to
commcnts. NC dccidcd 1o await thcir rcply and dcl'cr thc casc.

'l'hc casc stands dcl-crrcd to 25.07.2017.

29(」
asC No.:27/24/81-AIッ C2/2015 Party Nそ inlc:l'C1013N

CONNI:CT()ItS I′ いИITl:D

4
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HQ IrilC

:01/81/050/00529/Aヽ416/

RIン A「 ilc
i10/24/040/00087/AM16/

13062017

1ン icヽ o/1)atc:1010059351  1)cfcr I)atcl

30122015             25072017

Dccision : NC obscrvcd that application for the above AA
commcnts. NC dccidcd to await thcir reply and defer the casc.

'l'hc case stands dcfcrred to25.07.2017.

was rclcrrcd to DcitY for

Cascヽ o.:21/14/81-AI′ (〕2/2016 Pal■ 、′ヽ a nlc:I'IンASH I'OIヽ GIう   ルIcct No/1)atc:6/8卜      status:
PVT l´ TI)               AI″ C2/2017           Dcfcrrcd

13062017

HQ「 ilC             RI′ A Irilc            lン ic No/Datc:0310802152 Dctr Datc:

30 :01/81/050/00272/ノ
|`ヽ417/       :03/94/040/00856/ノ M`16/       01022016              25072017

1)ccision : N(〕 Obscrvcd that application lk)r thc abovc A/ヽ  was rcたrred tO I)eitY for
comments. NC dccidcd to await their rcply and defer the case.

'l'he case stands dcfcrrcd to 25.07.2017 .

13062017

HQ IrilC              RIン A Irilc             Lic No/1)at

Cascヽ o.:9/2/81-AlッC2/2016  Party Nanlc:I,1´ KAY       ンlcct No/Datc:6/8卜     status:
I｀ 1〕 I′ I]I´ INKSIメ I｀I)       AIッC2/2017        Dcfcrrcd

1306.2017

HQ「 ilC             RI´ A Filc            Lic,No/Datc:0510397504 Dcfcr Datc:

31 :()1/81/050/00009//ヽ
4ヽ17/       :05/23/040/00419/ノ M`16/       04.022016              25.07.2017

1)ccision :NC Obscrvcd that I)IPP I)cflcicncy lcttcr scnt to Arin On 10.04.2017 sccking

ccrtain inbrnlation.NC dccidcd to scnd a rclllindcr and dctrthe casc.

I｀hc casc stands dcibrl・ cd 10 25.07.2017.

(〕asc No.:28/2/81-Al′ C2/2016  Pallv NanloiVI〕 M            Mcct No/1)atc:6/81-      Status:
TIICHN01ッ OGHiS PVT IンTD  AlンC2/2017           Dcfcrrcd

13062017

HQ IrilC             RI′ A Filc            lン ic NO/Datc:0910063235 Dctr Datc:
:01/81/050/00028/ノ ｀` 417/      :09/71/040/00168/AM16/      10022016             25072017

Dccision:NC obscrvcd that applicatioll lbr thc abovc AA was rcfcrrcd to ⅣIOD for
conllllcnts.N(〕 dccidcd tO a、 vaitthcir rcply and dctr thc casc.

′
l｀hc casc stands dclbrrcd t0 25.07.2017.

(rasc、。.:10/2/81-AIン(32/2016  Partv Nanlciド CI()1〕N        Mcct No/1)atci6/81-      Status:
COヽヽ1,CTORSIッ IMITI〕I)   AIン C2/2017         Dcfcrrcd

13062017

つ

一

HQ IrilC                 RIン A Irilc                Lic No/1)atc:1010059409  Dcfcr Datc:
:01/81/050/00010//ヽ 4ヽ17/      :10/24/040/00106/ノ ヽヽ416/      16022016             25072017

I)ccision : NC obscrvcd that application lor the above AA was rcferred to DeitY 1'or

commcnts. \C) dscidcd to await thcir reply and dclcr thc casc.

'i'hc casc stands dcfi to 25.07.2017.

… 誓
…
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Mcct No/1)atc:6/81-

AIンC2/2017
13.06.2017

HQ IrilC              RI´ A「 ilc             I′ iC｀ 0/Datcil()10059410

34 :01/81/050/00011/ノ
M`17/       :10/24/040/00107//ヽ や116/       16022016

1)ccision : NC obscrvcd that application %r thc abovc /ヽ /ヽ 、vas rclbrrcd to

C0111rnCnts.卜(C dccidcd to a、vait thcir rcply and dcibr t1lc casc.

Casc No.:11/2/81-ALC2/2016 Palty Namci「 C101〕N
CONNI]CTORSIン IMI´I｀ ItD

HQ「 ilC
:01/81/050/00348/ノ M`17/

Rlン A Irilc

:09/24/040/00697/AM16/

1′ icヽ o/1)atc:0910063313

22022016

ⅣIcct No/1)atc:6/81-

AI′ C2/2017
13_062017

Status:

Dcfcrrcd

Dcrcr Datc:

25.072017

DcitY ttr

Status:
Defcrred

Status:

1)cfcrrcd

I)cibr l)atc:

25072017

MSMIt R)r

Status:
Dcfcrrcd

ンlcctヽ o/1)atci6/81-

AI′ C2/2017
13.062017

HQ「ilc              RI′ A Irilc             l´ iCヽ o/1)atc:()510397635 1)cibr l)atci
:01/81/050/00045/A～ 117/       :05/23/040/00484/ノ ンヽ116/       1802.2016              25072017

35 1)ccision :NC obscrvcd that irnl 
、vas askcd to sllbnlit thc inllornlation as pcr()/ol｀ I)(〕

(MSMI〕 )VidC thCir OM datcd TIン
~12021/5/2016-(〕 (〕 and I「 -1)(〕 MSMI〕 datcd 30.()32()17

(COpy Cncloscd).NC dccidcd to scnd a rcrnindcr and dcibrthc casc.

′
l｀hc casc stands dcfttrrcd lo 25.07.2017.

′
1｀hc casc stands dcibrrcd to 25.07.2017.

Casc No.:12/5/81-Al」 C2/2016 Pany Nanlo:ANJANI
T13CHNOPIン AST IンTD

Casc No.:13/17/81-AIJC2/2016 Pany Nanlc:′ 1｀ lHうltMOPADS   4ヽcct No/1)atc16/81-
PV′ I｀ 1´ FI)               Al´ C2/2017

13062017

36

Decision : NC observed that application for thc abovc AA was rcl'crrcd to
comments. NC dccidcd to await their rcply and dclcr thc casc.

′
I｀hc casc stands dctrrcd to 25.07.2017.

Casc No.:73/14/81-AI」 C2/2016 Pany Nanlo:′ I｀

′
1｀ P

HQ File

:01/81/050/00324/AM17/

Casc No.:3/2/81-AI″ C2/2016

HQ Filc

:01/81/050/00003/AM17/

RLA「 ilc
:07/24/040/00378/AM16/

Party Namc:Al′ S′ I｀OM INDIA
LIMIT13D,

RIン A「 ilc
:05/23/040/00466/AM16/

Status:
l)cl'crred

Lン ic.No/1)atc:0710109437  1)cfcr l)atc:

24.02.2016             2507.2017

Mcet No/1)atc:6/81-
´
I｀lECHNOlン OGlliS PRIVATIt  Alッ C2/2017

l′ I M ITI〕 I) 13.06.2017

:z Decision : NC obscrvcd that firm was rcqucstcd 1o providc thc dctaiis of carlicr approvcd
advancc authorization tl-rough firm had bcen rcclucstcd to proviclc thc numbcr ol'AA fbr

samc IiP with which thc rcpcat is rcquircd. NC dccidc to rcmind thc llrn'r ancl dclcr thc

casc.

'l'hc casc stands dcfcrred to 25.07 .2017 .

1´ ic.No/Datc:0510397779  1)cたrI)atc:

01.03.2016              25.07.2017

η 二l`1:三二I11´    
‐‐ ,
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Dccision : NC obscrvcd that application for the above AA was referred to DFII
comments. NC dccidcd to await thcir rcply and defer the casc.

′
l｀hc casc stands dcfcrrcd to 25.07.2017.

br

(〕ascヽ o.:31/2/81-AI,(〕 2/2016   Pal■ yヽ a nlc:I)ItilMII〕 It         Mcct〕 oヾ/1)atc:6/81-

1ヽ 1)t」 S′ IItIAIッ           AIッ C2/2017
COIヽ PORATION Iン I M ITIう D   13.062017

Status:     |

Dcfcrrcd

Defer Datc: |

25.07.2017 1

HQ IrilC

., :01/8 l/050/0003 | I AM|T I
Iッ ic No/1)atc:0310802976

02032016
RIッ A Irilc

i03/95/040/00740/AM16/

Decision : NC obscrved that application for the above AA
comments. NC decidcd to await thcir reply and defer the case.

'l'hc casc stands dcfcrred to 25.07 .2017 .

was rcferred to MSMII lor

40

Casc No.:31/5/81-AI′ C2/2016  Partyヽ anlc:KIItPI:KAR
I〕 N(〕 (〕 PVTl′TD.

Mcct)ヾ o/1)atc:6/81-       Status:

/ヽ Iッ (〕2/2017               1)cfcrrcd

13062017

to MSME for

HQ Irile

:01/81/050/00064/Aン 117/

Dccision : NC observed that application for the above AA was referred
oommcnts. NC decidcd to await their rcply and defer the case.

'l'he case stands delerrcd to 25.07 .2017 .

Iヽ 1′A「ilc              lン ic No/1)atc:3H0066035 Dcた r Datc:
:31/83/040/00175/AM16/       08032016              25.072017

41

l]ヽ (〕 Iヽ 1〕 1〕 RS A.B PVTlッTI) AlソC2/2017          Dcfcrrcd
13062017

11Q「 ilC              RI′ A Filc             lン ic No/1)atci05 10397904 Dctr Datcl
i01/81/050/00046//ヽ lヽ17/      :05/23/040/00529//ヽ Nl1 6/       11 032016              25072017

1)ccision:ヽ (〕 obscrvcd that I)citY has oftrcd commcnts vidc thcir lcttcr no.  datcd.NC

dccidcd to ask thc′ I｀cchnica1/ヽ ut1lority to sign thc anncxurcs cncloscd、 vith conlmcnts and

dcflcr thc casc.

'l'hc oasc stands dcfcrlcd to 25.07.2017.

Cascヽ o.:8/14/81-AIソ C2/2016  Partyヽ a nlc:AP01ッ Iン0       ンlCCt No/1)atci6/81-     Status:
1ヽ TI〕 Rヽ AT10NAl′ I′ Iヽ41TI〕 D Alン C2/2017         Dcfcrrcd

13062017

HQ lrilC              I｀ 1′A Irilc             lッ ic No/1)ate:0510397935 Dclbr Datc:
42 :()1/81/050/00259/ノ |`｀417/       :05/23/040/00528/ノ ヽヽ/116/       15032016              2507201742 :()1/81/050/00259/ノ |`｀417/       :05/23/040/00528/ノ ヽヽ/116/       15032016              25072017

Dccision:N(〕 obscrvcd tllat application ttr thc abovc AA was rcFcrred to DeitY ttr

com.mcnts. N(l dccidcd to await thcir rcply and dclcr thc casc.

'l'hc casc slands dclcrrcd to 25.01.2011.

43 Casc No.:21/5/81-AlJC2/2016 Party NamciSPIRAL EHIン
″ _ ′ IItNGINI〕 I〕RING PRIVATI]

鳳鼻魃41
Mcct No/1)atc:6/81-

IAI′C2/2017
Status:
Deferred



I′ IMH｀ I〕D 1306.2017

HQ IrilC             ltl′ A Irilc            Iッ ic No/1)atc:0510398000 1)cibr l)atc:
:01/81/050/00054//ヽ M17/     :05/24/040/00587//ヽ M16/     21032016            25072017

Dccision:NC obscrvcd that applicttion br thc abovc AA was rcた rrcd to MSMI]ibr

commcnts.NC decidcd to awaitthcir rcply and dcた rthc casc.

′
I｀hc casc stands dcfcrrcd to 25.07.2017.

44

”
●

Casc No.:22/5/81-

A lJC2/2016

HQ「 ilC

‐Casc No.:44/14/81-

‐ALC2/2016

I′ IMI′ I｀ L:D

RI′ A lrilc

1306.2017

1ン ic.No/Datc10510398001

Mcct No/1)ate:6/81‐

Alン C2/2017
13.06.2017

1′ic.No/Datc:0210206561

Status:1)cた rrcd

I)cibr l)atc:

25072017

to M8MI]ibr

Status:1)clcrrcd

I)cた r Datc:

25072017

lo ⅣiSⅣll]lk)r

Status:
I)efcrrcd

Party Namc:SPHtAlン I〕 Hlン    Mcct No/1)atc:6/81-

1,NGINEERING PRIVATl:  Al´ C2/2017

:01/81/050/00055/AM17/     :05/24/040/00588//ヽ 4ヽ16/     21 032016

1)ccision : NC obscrvcd that application ibr thc abovc ノヽ/ヽ was I・cibrrcd

commcnts.NC dccidcd to awaitthcir rcply and dcた rthc casc.

´
1｀hc casc stands dcferrcd to 25.07.2017.

Party Namc:MANASH
KUMAR PAUlン

HQ Filc

i01/81/050/00295/AM17/

RLン A Irilc

Dccision: NC obscrvcd that applicatior-r lbr thc abovc AA was rclcrrcci
commcnts. NC dccided to await thcir rcply and dcl-cr thc czrsc.

'l'lrc casc stands dclcrlcd lo 25.07 .2017 .

:02/24/040/00209/AM16/     21 032016

46

:01/81/050/00298/ノ Mヽ17/

I)ecision :NC obscrvcd that MOS dcficicncy lcttcr
cxtcnsion of timc for liling of rcply. NC decidcd to
casc.

'l'hc casc stands delcrrcd to 25.01.2017.

Casc No.:48/14/81-ALC2/2016 Pany Namc:NAT10NAI′     Mcctヽ o/1)atc:6/8ト
S′ I｀ 1〕 l]I´ AND AGRO       AI′ C2/2017
lNDUSTRHiS Iン TD,        13062017

HQ IfilC RI′A「 ilc 1ン ic No/1)atc:5610004874  1)crcr I)atc:

47 :01/81/050/00299/ノ
Mヽ17/ :56/24/040/00059//ヽ N116/ 29.03.2016 25.07.2017

Decision : NC observed that MOS dcficicncy lcttcr scnt to firm on . howcvcr. firm sought
cxtension of time for filing of rcply. NC dccidcd to scnd l.rnal rcmindcr and dcl-er thc casc
to 25.07.2017.

Case No.:47/14/81-ALC2/2016 Parり Name:NAT10NAl´
STEElン AND AGRO
INDUSTRIES Iン TD.,

HQ「 ilC RIンA「 ilc
:_56/24/040/00058/AM16/

ンIcct No/1)atc:6/81-

AIッ C2/2017
1306.2017

[.ic.No/l)atc:-5610004873 [)clcr l)atc:
29.03.2016 25.01.2011

scnt to llrm. howcvcr. Ilrm sought
scnd a llnal rcrnindcr and dcl'cr thc

Status:
Dcfcrrcd

12



'l'hc casc stands defcrrcd lo 25.07.2017.

(〕asc No.:7/5/81-AIッ C2/2016   Party NanlciS′ I｀ 1〕 It/ヽ            4ヽcct Tヾ o/1)atc:6/81-       status:
Iうヽ(〕 Iヽ I:I〕 RING INDIA      AI′ C2/2017           Dcftlrrcd
PRIVATI]Iン IMITI]D       13062017

11Q IrilC                 IRIンA「 ilc                Iン iC NO/1)atc:0410161766  Dctr Datc:

48 :01/81/050/00o40//ヽ M17/       :04/24/040/00273//ヽ M16/       01 042016              2507.2017

1)ccision:N(〕 ()bscrvcd that rcply of the flrlll has bccn rctrrcd 10 ⅣISヽ/11]fbr collllllCnts.
\C dccidcd to awerit thcir lor cor.urncnts and dcfcr thc casc.

'l'lrc casc stands dcf-crrcd Lo 25.07.2017

IMIETAlン S PVT.1ッ TD
Status:
Dcferred

49

IIQ IrilC             RI′ A Irilc            Iン iC NO/Datc:0710109622 Dctrl)atc:
:01/81/050/00078//ヽ 4ヽ18/       :07/24/040/00436/ノ ｀`416/       04042016

Dccision :NC obscrvcd that application for thc abovc AA was refcrrcd to DIPP forlDccision : NC obscrvcd that applicalion for the above AA was referred to DIPP for
commcnts. NC dccided to await thcir rcply and defer the casc.

'l'lrc casc stands dcl-crrcd to 25.07 .2017 .

50

Mect No/Datc:6/8卜      Status:    |
CAI〕 I′ I〕 SPVT Iン TD.      Alン C2/2017         DcfcSrrcd

13062017

I IQ liilc I{l.A Irilc l.ic.No/l)arc: 13 10048197 Dcfcr Darc:
:01/8 l/050/00066tA}/.t7l :131241040100056/AM l61 05.04.20 I 6 2s.07 .2011

I)ccision : NC obscrvc<l that firm was asked to submit inlormarion as per DIPP tlO No.
1213412017-'l'SW/52 datcd 02 10512017, no rcply rcccivcd till datc. NC dccidcd 1o scnd
a rcmindcr and dcl-cr thc casc.

'l'hc casc slarrds dcl-crrcd to25.01.2017.

Casc No.:10/17/81-AI“ C2/2016 Pany Namc:PONDY OXIDES
AND CHl〕 MICALS I′IMITED

Ⅳlcct No/1)atc:6/81-       Status:

Al′ C2/2017               1)cfcrrcd

13062017

1′ icヽ o/1)atc:2510004486  1)cibr I)atc:HQ Filc

:01/81/050/00345/A「 И17/

Dccls10n:NC obscrvcd
commcnts.卜 (C dccidcd to

′
1｀hc casc stands dctrrcd to 25.07.2017.

RIン A「 ilc
:25/24/040/00002/A～ 117/ 25072017 .

that application lor thc above AA was relcrrcd [o MSMEお r
await thcir rcply and defer the casc.

1204.2016

‐Dctr Datci

25072017

二1′/ri 、1ン フ
ン
~■
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Mcct No/Datei6/81-

ALC2/2017
13.06.2017

1ン ic No/1)ate:0610038371

26.04.2016

(〕asc No.:3/8/81-Al,C2/2016

HQ lrilC

:O1/81/050/00167//ヽ 4ヽ17/

Palivヽ amc:INJItCTOPl′ AST
PVTl´ TI)

RI′ A「 Hc

:06/24/040/00003//ヽ Nl1 7/



Decision : NC observcd that rcply of tl.rc firn.r has bccn rclcrrccl to I)IPI) (Chcrllical

I)ivision) for commcnts. NC dccidcd 1o await their commcnts and clcl'cr thc casc'

'l'lrc case stands dcferred lo 25.01.2011

HQ File

l′ IMI´ I｀ 1:D

RI′ Al'ilc

ンlcct No/1)atc:6/81-

TI〕 CHNOlンOGH〕 S PRIVATI:  Al′ C2/2017

Status:
l)eferrcd

13.062017

1′ ic No/1)atc:0710109725  1)cた「 1)atci

ンlcct No/1)atc:6/81‐

Alシ C2/2017
1306.2017

lン iC●No/1)atc:5610004891  1)cfc・ rI)atci

2904.2016

:01/81/050/00322/AM17/ :07/24/040/00020/ノ Ⅳヽl1 7/ 2704.2016 2507.2017

s3 l)ecision : NC observcd that lirm was rcqucstcd to proviclc thc clctails o1'carlicr approvccl

advancc authorization thougir firm had bccn rcqucstcd to provicic thc numbcr of AA lbr

samc IIP with which thc rcpcat is rcqr,rircd. NC dccidc to rcmiud tllc llrm and clcl-cr thc

CASC.

′
「 hc casc stands dcfelTcd to 25,07.2017.

Casc No.:46/14/81-Al,C2/2016 1)any Nanlc:NAT10NAI′
S′ I｀ 1:I〕 Iン ANl)A(〕 RO
INDUSI｀ Iヽ 11'SI′ TD,

HQ Filc

:01/81/050/00297/AM17/

Status:
l)cferrcd

Itlン A I↑ ilc

i56/24/040/00004/ノ ンヽ117/ 2507.2017

54 l)ccision : NC observcd that MOS dcllcicncy lcttcr scnt to l.irm. howcvcr. llrtn sought

cxlcnsion of timc lor filing o[reply. NC dccidcd 1o scud fiuai rcmiudcr and dcl'cr thc casc

to 25.07 .2017 .

'l'hc casc stands dclerrcd lo 25.07 .2017 .

Casc No.:2/6/81-Alノ C2/2017

HQ「 ilC

55 :O1/81/050/00142/ノ
Nヽl1 8/

Dccision:NC obscrvcd
comments.NC dccidcd to

1)arty Nalnc:「 C101'N
CONNItCTORSI´ IMI′ I｀ 1〕 I)

Ⅳloct No/1)atc:6/81-

Al.C2/2017

13.06.2017

Iti′ /ヽ lrilc                    l´ iCヽ o/1)atc:1010059489  1)cibr I)atci

:10/24/040/00008/Aン117/      24052016              25072017

that application for thc abovc AA was rcft・ rrcd to I)citY k)r

a、vait thcir rcply and dcibr thc casc.

Status:
Deferrcd

′
l｀hc casc stands dcferrcd to 25.07.2017.

56

Casc No.:1/8ノ81-ALC2/2016  Parり Namc:PONDY OXH)1〕 S Mcct No/Datc16/8ト
AND CHEMICALS LIMITICD ‐ALC2/2017

13.06.2017

HQ「 ile Itlン A Irilc 1ン ic.No/Datc125 10004524

07.062016:01/81/050/00165/ノ Mヽ17/ :25/24/040/00009/AM17/

I)ccision : NC obscrvcd that application lbr thc abovc AA vn'ats rclcrrccl to

comrncnts. NC dccidcd to await tl-rcir rcply and dcl-cr thc casc.

'l'hc casc slands del'crrcd rc 25.07 .2017 .

Status:

1)cfcrrcd

I)cた「 I)を ltc:

25072017

MSMI〕 R)r
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Casc No.:40/14/81-AI“ C2/2016 Patty Nalllc:KINECO KAMAN McetNo/Date:6/81-    status:
COMPOSH｀ 1〕 S‐ lNDIA PVT  ALC2/2017         Dcfcrrcd

57 :01/81/050/00291/AM17/       :17/24/040/00032/AM17/       09.06.2016              25.07.2017

1)ccision : NC obscrvcd that rlrm was asked  10 subnlit infoHnatiOn as per E)IPP

dcflcicncy lcttcr datcd 02.05.207.NC dccidcd to scnd a rcmindcr and dcfcrthc case.

′
1｀hc casc stands dcn31Tcd l。 25.07.2017.

(〕をlscヽ 0.:7/14/81-AI′ C2/2016 Partyヽ a nlc:ANGlン O STI〕 I〕 1′   Mcctヽ o/1)atc:6/8ト
PVTI′ TI),              AIン C2/2017

13062017

Approved

HQ IrilC RIンΛ
「
ilC Lic No/1)atc:0310805759

:0 I /ti l/050/00258lA]l11l :03/94/0210/00201tAMt7t 28.06.201 6

I)ccision : NC clccidcd to ratify thc norms lor thc above AA as pcr DIPP Commcnts vidc
tio NO. 1214512017-'l'SWl5tt datcd 1 3.06.2017 as undcr:

Advaucc Ar"rthorisation may bc ratificd as undcr on rcpcat basis as pcr Advancc
Authorizalion \o. 0310t110638 datcd 19.01.2017 ratificd in NC mccring darcd
16105t2017:

i. Words " I]'l'C/llUIr/1.'l'C/S'l'C" may bc prclixcd with the description of exporl
product .

2. Word "l{clevant gradc and sizc " may prclixcd with thc dcscription of import ilcm
and its quantity may bc allowcd as 400 M'l' as 1.60 Kgs./Kg. contcnt in thc
cxport itcrn taking cluc lrom SIONs C-385 & C-593.

I{A rnay takc sLritablc conscclucnlial action accordingly.

HQ IrilC

1´TD

RIソA「 ilc

Casc No.:17/14/81-AI夕 C2/2016 Party Namc:COSMO
I'I〕 RRI′ I｀ 1〕 SI´TD.,

HQ IrilC Itl′ /ヽ lrilc

13.062017

Lic.No/1)ate:1710006354 Defer Date:

Meet No/Datc:6/8ト

Alン C2/2017
13.06.2017

Lic.No/1)atc:2210015521

Status:

Dcfcrrcd

Dcfer Datc:

2507.2017

for comments. NC
59 :()1/81/050/00268//ヽ

|ヽ417/       :22/24/040/00020/ANl17/       12072016

1)ccision :N(〕 Obscrvcd that rcply ol｀ thc flJm as rcicrrcd to ⅣIS卜/11〕

dccidcd tO a、vait thcir rcply and dcibr thc casc.

′
1｀hc casc stands dcibrrcd to 25.07.2017

(lasc No.:75ll,tltll-Al,C2/2016 l)art_v \amc:YASII Mll'l'Al. Mcct No/Datc:6/8 l- Status:
IMI;nx p\/'t'.t.'t't). At.C2t20t1 Deferrett

13.06.2011

IIQ I'ilc Itl.A lrilc Lic.No/l)atc:0310806426 De fcr t)atc:
:0 I/8 1/0-50/003261AM|71 :0i/95/0,10/00288lAMt7l 20.07 .2016 25.01 .201j

l)ccision : NC obscrvcd that application lbr thc above AA was rclcmed to MSMII lbr
cou.ur-lcnts. NC dccidccl 1o await tl"rcir rcply and dcl'cr thc casc.
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61

Case No.:20/14/81-Al」 C2/2016 Party Namc:「 C101'N
CONNI]CTORSI′ IM11｀ 1'D

RIン AI↑ ilc

i10/24/040/00031//ヽ 4ヽ17/

Casc No.:6/14/81-Al」 C2/2016  Party Nainc:ANGlン O STI'1:I′

PVTlン TD,

HQ File              RIン A「 ilc

Parり Name:AUTO COMP
INDIA PVT l´

′
I｀D

～
lcctヽ o/1)atc:6/81-      Apporvcd

AI′C2/2017
13062017

1ン iC● NO/1)atc:0310806780

02082016

HQ Fllc

:01/81/050/00271//ヽ M17/

Decision : NC obscrvcd that application lbr thc abovc AA rvas rcl'crrcd to

commcnts. NC dccidcd to await thcir rcply and dcl'cr thc casc.

'l'hc casc stands dcl-crrcd lo 25.07.2017.

Casc No.:3/17/81-Al」 C2/2016  Pany Namc:IrC1 01〕 N        Mcctヽ o/1)atc:6/8ト
CONNI〕CTORSI′ I M ITI:1)   AI′ (〕2/2017

13062017

HQ Filc               RIン A「 ilc
:01/81/050/00338/AM17/       :10/24/040/00032/ノ Mヽ17/

4ヽcct No/1)atc:6/81-

AIン C2/2017
13062017

1′ ic.No/1)atc:1010059568

28072016

Status:

1)cfcrrcd

I)cibr l)atc:

25072017

1)citY lk)1・

Status:

1)cfcrrcd

I)cibr l)atci

25072017

DcitY ibr

Status:

1)cfcrrcd

I)cibr I)atc:

25072017

to I)III Ik)r

う
ι
∠
υ

Iン ic.No/1)atc:1010059569

2807.2016

Mcct No/Datc:6/81-

AIン C2/2017
13.06.2017

I)ecision : NC obscrvcd that application lbr thc abovc AA was rclcrrccl to
comments. NC dccidcd to awail thcir rcply and dclcr thc casc.

'l'hc casc stands dcl-crrcd to 25.07.2017.

63

:01/81/050/00257/AM17/ :03/94/040/00330//ヽ 4ヽ17/

Decision : NC dccided to ratify thc norms lor thc abovc AA as pcr I)IPP Commcnts vidc

LIO NO. 1214512017-'fSW/63 datcd 13.06.2017 as undcr:

ノヽdvancc Authorisation may bc ratilicd as undcr on rcpcat basis as pcr /ヽ dvancc

ノゝuthorization No. 0310810638 datcd 19.01.2017 ratincd in 、(l lllccting   datcd

16/05/2017:

l. Words " U'I'C/ELII}I-TC/STC" may be prcfixed with thc dcscription of cxporl
product .

2. Word "Rclcvant gradc and size " may prcfixcd with thc dcscription of import itcm
and its quantity may be allowed as 400 M'l' as 1.60 Kgs./Kg. contcnt in thc

export item taking clue from SIONs C-385 &.C-593.

IIA may takc suitablc conscquential action accordingly.

Casc No.:10/14/81-AI“ C2/2016

64 HQ「 ilC
:01/81/050/00261/AM17/

1)ccision : NC obscrvcd

RI´ A Irilc

:31/83/040/00046/ノ Ⅳヽ117/

that application for thc

lン ic.No/1)atc:3110066278
‐0508.2016

abovc AA 、vas rcfcrrcd

16



conlnlcnts. Itcprcscutativc I)lll prcscnl in thc mrncting inlormcd that application not
rcccivcd by 1hcm. NC dccided to Ibrward a r:opy of application to DIII and deier thc case.

'l'hc casc starrds dcltrrcci to 25.07.2017.

Case N<r.:,19/14/81-Al,C2l2016 Party Narnc:NSIL IjXpOR'l'S
l.lMII'l:l)

HQ IrilC

101/81/050/00300/ノ ヽヽ 417/

HQ「 ilC
i01/81/050/00301/ノ Mヽ17/

HQ IrilC

:01/81/050/00438/Aヽ417/

RI′ A Irilc

:56/24/040/00025/ノ Mヽ17/

RIン AI↑ ilc

:56/24/040/00024/ノ Mヽ17/

RI´ A Irilc

:05/24/040/00210/ノ Mヽ17/

RIン A Irilc

:34/24/040/00107/ノ M`17/

Lic.No/1)atc:5610004970  DctrI)atc:

08.082016 25.07.2017

scnt to firm, howcver, firm sought
scnd a final remindcr and dcfcr thc

Mcet No/Date:6/8ト

AI´ C2/2017
13.06.2017

Mcctlヽ o/1)atc:6/81‐

Alン C2/2017
13.06.2017

Mcet No/1)ate:6/81-

AIッ C2/2017
13.06.2017

Status:
Defcrred

Status:
Deferred

25072017

25072017

Status:
Deferred

I)ecision : NC obscrvcd that MOS dcficicncy lettcr
cxtcnsior.r ol-timc Ibr liling of rcply. NC dccidcd to
CASC.

'l'lrc casc stands clcl-crrcd to 25.07.2017.

Case \o.:50/l.l/ttl-ALC2 12016 Paty Narnc:NSIl. IlXPORTS
t.tMt't'tit)

('6 
Dccision : NC obscrvcd that MOS dcficicncy lettcr scnt to llrm, howcvcr. firm sought
cxlcrlsitln o1- timc lor liling ol- rcply. NC dccidcd to scnd a llnal rcmindcr and dclcr rhc
casc.

'l'lrc cirsc stands dcl-crrcd to 25.07.2017.

1ン ic No/Datc:5610004969 Dctr Datc:
08.082016

(3asc No.:2/11/81-AI′ (〕2/2016  Pally NainciSHARI)A MO′ FOIR νlcet No/1)atc:6/81-
INI)SI´ 1｀ 1)            Al´ C2/2017

13062017

Status:
Deferred

HQ「 ilC
i01/81/050/00217/Aヽ417/

I′ ic.No/1)atc:0510399432  1)cibr l)atc:

1108.2016
67 l)ccision : NC obscrvcd that hard copy of thc application lor the abovc AA not rcceivcd

from CLA, Dclhi. NC decidcd to rcqucst CLA, Delhi to send two set of application
alongwith ncccssary documcnt lor consideration of the by Norms Committce.

'l'hc case stands dclcrrcd to 25.01 .2017 .

Casc No.:5/20/81-AI」 C2/2016  Patty Namc:AMOD
STAMPINGS PIノ ′I｀ I)

Iン iC NO/1)atci34 10042436  1)cfcr l)atc:

12082016 2507.2017
68 

I)..ision : NC dcciclcd to ask tl-rc firm to submit Calculations linking the MVA/KVA rating
of lrxport prodr"lct with corc and coil dimcnsions as requcsled by thc rcpresentative DHI present in
thc nrccting.

I'hc casc stands dcfcrrcd to 25.07.2017.
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70

Casc No.:8/17/81-Alノ C2/2016

HQ「 ilC

HQ Filc

Party Nalllc:PIン ANSI:1〕 INDIA
IHGH Pl〕 R「ORMANCIう
MATI]RIAlン S PVT L′ I｀D

Rlン A Ililc

RIン A Irilc

Mcct No/1)atc:6/8ト

AI′C2/2017
13.062017

1′ ic No/1)atc:0710110309

23082016

1)IPP hr commcnts.N(〕

Stat us:

I)cfcrretl

[)clcr [)atc:
25.07.20 r7

dcciclcci to

Statlis:

1)cfctrrcd

I)cli_・rI)atc:

25072017

MSMI〕 lk)r

Status:
l)efcrred

1′ icヽ o/1)atci33 10030342  1)cibr I)atc:

:01/81/050/00343/AM17/       :07/24/040/00127/AM17/

Decision:NC obscⅣ ed that rcply ofthc flrnl scnt to

await thcir commcnts and deferthc case.

Thc casc stands defclTcd to 25.07.2017.

Casc No.:11/17/81-Al′ C2/2016 Pany Nalllc:P()NDY()XH)I〕 S  Mcctヽ o/1)atc:6/8ト
AND CHl'MICAl′ SI′ INll Hう 1) AI′ (12/2017

13062017

HQ IrilC RIン A Irilc Iン ic No/1)atc:2510004655

3008.2016:01/81/050/00346/AM17/ :25/24/040/00014//ヽ 4ヽ17/

Decision : NC observed that application lor thc abovc AA was rcl'crrcd to
comments. NC decided to await their rcply and dcl-cr thc casc.

・
1｀hc casc stands dcfclTcd to 25.07.2017.

Casc No.:66/14/81-Alフ C2/2016 Party Namc:SHItl〕 I〕 GANI〕 SH Mcct No/1)atc:6/8ト

M ETAIン S             Al′ C2/2017
13062017

:01/81/050/00317/AM17/       :33/24/040/00003//ヽ M17/       02092016              25072017
71 1)ccision : 

卜(C obscrvcd that  ltA 、vas rcqllcstcd providc thc colllplctc application

alongwith rclated documcnts hr cxanlination ofthc casc.N(〕 dccidcd to scnd a rclllindcr

and dcfcr thc casc.

′
I｀he case stands defclTcd to 25.07.2017.

Casc No.:1/17/81-AIッ C2/2016  1)ally Nanlc:M()FHI〕 RSOヽ    Mcctヽ ()/1)そlici618ト
SUMISYSI｀ 1lMS I´ Iヽ41Tlll)  Al(,212017

13062017

HQ File

:01/81/050/00336/AM17/

RLンA「 ilc
:05/24/040/00291/ノ Mヽ17/

I′ ic.No/1)atc:0510399684

12.09.2016

Stlltus:

1)clbrrcd

I)clbr l)atci

25072017

MSMI]ibr

Status:
I)cferrcd

つ
４

Decision : NC obscrvcd that applicalion lor thc abovc AA was rcl-crrcd to
comments. NC dccidcd to await thcir rcply and dcl-cr thc casc.

'l'hc casc stands dcfcrred to 25.07 .2017 .

Casc No.:2/17/81-Alコ C2/2016 Pany NalllclBHARAT IH〕 AVY Mcctヽ o/1)atc:6/81
1う 1ン ItCTRICAIッ SI′ I M ITI〕 I)   AI′ C2/2017

13062017

HQ IrilC              RI′ A Irilc             l′ icヽ o/Dそltc:1‖ 0()28230 1)clbr I)を lt c:
:01/81/050/00337/ノ ンヽ117/      :11/24/040/00002//ヽ 4ヽ17/      22092016             25072017

1)ccision : NC obscrvcd that I)IPl)I)cllcicncy lcttcr scnt to llrnl()11 06.04.2017 sccking

多 i
1  1,、 7(:.:,い i
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ccrtain information lollowcd with rcmindcr datcd 31.05.2017. NC decidcd to await rcply
of the llrm and dcl-cr thc casc.

'l'lrc casc stands dcl-crrcd to 25.07.2017.

Casc No.:2/23/81-AI′ C2/2016  Pany Nalllc:CHINA STEEI´    Mcct No/Datc:6/81‐
CORI)OItAT10N INDIA     Alン C2/2017
PItIVATI〕 I´ IMITI]D

RIッ A Irilc

13.06.2017

1ッ ic.No/1)atci34 10042580

Status:

Dcfcrrcd

Dcたr Datc:

2507.2017

to MOS for

Status:

Dcferrcd

I)efcr I)atc:

25.07.2017

lor Comments. NC

Status:
Deferrcd

,■マー

HQ Filc

74 :01/81/050/00549/ノ
ヽヽ417/       :34/24/040/00196/AM17/      106.102016

Dccision:NC obscrved that application for thc abovc AA was rcfcrrcd

conllllcnts.卜(C dccidcd tO await thcir rcply and dcfcr the casc.

´
I｀hc casc stands dcfclTcd to 25.07.2017.

Case No. :42120 /tll - Al,C2l20l 6 P arty Namc : [J. K. I]. Mcctrヾ。/1)atc:6/81- Status:
DcfcrrcdI〕 I′ItCTRONICS PVT.LTD.  Alン C2/2017

113.062017

HQ「 ilC              Iヽ I′A Filc             l´ ic No/1)atc:0510400120 DcFc・ rI)atc:
:01/81/050/00475//ヽ |ヽ417/       :05/24/040/00322/AM17/       18 102016              25.072017
75 1)ccision : N(〕

Obscrvcd that I)IPP I)c「lcicncy lettcr scnt to llrm on 06.04.201 7 scckil18

ccrtain inttrmati()n.N f01lowcd with rcmindcr datcd 31.05.2017.NC dccidcd to await

rcply ol｀ thc lil・ 11l and dcfcr thc casc.

I｀hc casc stands dcibrrcd t0 25.07.2017.

Casc No.:4/23/81-Alノ C2/2016 Palty Namc:NECCON POWER IMcctNo/Datei6/81-
&INIIRA lン IMITED.       AlンC2/2017

13.06.2017

HQ IrilC RIッ AI'ilc 1′ ic No/1)atc:1410000581
:01/81/050/00551/AM17/       :14/24/040/00001/AM17/      '19.10.2016

1)ccision:N(〕 obscrvcd that rcply of thc f1111l haS becn sent to DIPP

dccidcd to await thcir commcnts and dcfcr thc case.

・
1｀hc casc stands dcfcrrcd to 25.07.2017.

Casc No.:9/20/81-AI`C2/2016 Pally Nalllc:BH´ CARIt
I´ IMI′II,I)

Mcct No/Datc:6/8ト

AIン C2/2017
13.06.2017

HQ IlilC RI´ A llilc I´ ic No/1)atc:3110066383  1)cncr I)atc:

,, :0118110501004421AM171 :31/83/040/000991AMl71 25.10.2016 25072017

Decision : NC obscrvcd that reply of the firm has been sent to DIPP (Chemical Division)
lor Commcnts. NC dccidcd to await thcir comments and defcr the case.

'l'hc casc stands dclcrrcd to 25.07.2017.

,, Case No.:I4l20ltll -Al,C2l20-16 

^Party 

Nanrc:GIIAVI1'A INDIA

q-adrs *r[KJ-'**- 1ssq qsrB-+{r6 frqr qrIa
DePuty DiFctor GEn€ral of Forelgn I raoe

lnBH.ag;*ffiBEtffio"- qrFrq qd s-d{ dETEi-q
rulriiit.v of iom-etce & lndustry

.'.'$'51 "5 S4' /'1-o'? l'1".,

Mcct No/1)atci6/81-       Status:

Al′C2/2017          DcFcrrcd

YAP
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I)ccision : NC observcd that application for thc abovc /ヽ A was rcibrrcd to

commcnts.NC dccidcd lo awaitthcir rcply and dclbrthc casc.

´
l｀hc casc stands dcfcrrcd to 25.07.2017.

Casc No.:3/20/81-A LC2/2016 Party Namc:KAlン PATARU   Mcct No/1)atc:6/8ト
POヽⅣl〕 R´ I｀RANSMISSION   Alン C2/2017
1′

′
I｀ I).                      13062017

HQ Filc

:01/81/050/00447/AM17/

HQ Filc

i01/81/050/00436//ヽ 4ヽ17/

RIンA「 ilc
:13/24/040/00030/ノ Mヽ17/

RI′ A「 ile
:08/24/040/00310/ノ Mヽ17/

13.062017

1′ icヽ o/1)atci13 10048426

26102016

ンlcct N()/1)atc:6/81-

Al′C2/2017
13062017

1′ icヽ o/1)atc:()510400323

28.10.2016

4ヽcet lヽ o/1)atc:6/81-

Al´C2/2017
13.06.2017

DcFchr Datci

25072017

ⅣISMI]ibr

Status:
I)cfcrred

25072017

Statlls:

1)cfcrrcd

I)cibr l)atc:

25072017

MSMI:ibr

2810.2016

Decision : NC notcd that lrrm was askcd to submil inlomratiot.l as pcr l)ll)l) clclicicncl'
lcttcr, howcvcr, no rcply rcccivcd. NC dccidcd to scnd a rcrnindcr ancl dclcr thc citsc.

'l'hc casc stands dcfcrrcd to 25.07 .2017 .

I´ ic.No/1)atc:0810138994  1)crc・ rI)atc:

Casc No.:26/20/81-AIフ C2/2016 Palty NalanciMAAN
Al´ UMINItり MI´ IMH｀ 1うD

HQ Filc               RI′ A Ililc
:01/81/050/00459//ヽ M17/      :05/24/040/00298/ノ ン`l17/

I)ecision : NC observed thal application lbr thc abovc AA r.vas rcl-crrcd to
commcnts. NC dccidcd to await thcir rcply and dclcr thc casc.

'l'he case stands dclcrrcd to 25.07.2017.

80

Casc No。 :39/20/81-ALC2/2016 Party NamciSUNCH｀ Y
SHEI〕 TS PVT.1ッ TD.

Slatus:
l)cl'c r re tl

l′ ic No/1)atc:1310048447  1)cfcl・ 1)atc:

25.07.2017

HQ File

:01/81/050/00472/AM17/

RIン A Irilc

:13/24/040/00031/ノ Mヽ17/ 0911.2016

Casc No.:25/20/81-Al′ C2/2016 Party Nanlc:I′ L」 Xl'I〕 RU′ Iヤ FAヽ1 :νlcctヽ o/1)atc:6/81-

INDIA PRIVATI:Iッ Iヽ41TI〕 I)  AI´ C2/2017
13062017

Decision : NC observed that MOS Deficiency lettcr scnt to lirm again as rcply submittcd
by the firm was not complete. NC decided to await rcply of thc firm and dcfcr thc casc.

The case stands deferred to 25.01 .2017 .

Status:
Dcfcrred

HQ File

:01/81/050/00458//ヽ M17/
RIン A Ililc

:05/23/040/00285//ヽ M17/
1ッ ic.No/1)atc:0510400422  1)crcr I)atc:

15.11.2016             25.07.2017

82 Decision : NC noted that firm was rcquestcd to submit information as pcr I)IPP
deficiency letter sent on2.5.2017 followed with rcmindcr datcd 31.05.2017. NC decidcd
to await reply and defcr thc case.

ferrcd t0 25.07.2017.
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(〕 asc!ヽ o.:16/23/81-AI,(〕 2/2016 Pallyヽ anlc:ヽ 41]II・ I｀ /ヽ
′
FIJI〕 I〕 S   4ヽcct Tヾ o/1)atc:6/81-

1′ Iヽ4「Fl:I)                  Alン (〕2/2017

13062017

RI′ A「 ilc
:03/95/040/00404/AM17/

Lic.No/1)ate:0310809263

23.11.2016

Al´ C2/2017
13.062017

Status:

Dcねrrcd

Defer Datc:

25072017

MSME for

Approved

Status:
I)eferrcd

HQ IrilC

83 :01/81/050/00563/AM17/

I)ccision : NC obscrvcd rhat application lbr 1hc above AA was referrcd to
commcnts. \C dccidcd 1o await thcir and dclcr thc casc.

'l'lrc casc stands dcl'crrcd to 25.07.2017.

Casc No.:30/20/8 1 -ALC2 /2016 Pany Namc:MALJRIA tJI)yoG Mcet No/l)are:6/g l -
L'l'l) ALC2t2\ll

13.06.20 I 7

HQ「 ilC RIン A Irilc Iッ ic No/1)atc:0510400470
:01/81/050/00Z「63/AM17/ :05/24/040/00394//ヽ 4ヽ17/      25.

1)ccision :

112016

N(〕  dccidcd tO rati肘  the norms for thc
ヽo.12/45/2017-′ I｀ SW/84 datcd 13.06.2017

abovc /ヽ A as
as undcr:                 pcr I)IPP 

モ」().

84 1.Quantitics Of inlport itcmsそ lt Sl.No

SI()卜((〕 -704.                     1'3&4 111ay bc aHo、
vcd as applicd it)r as pcr

2.Quantity of inlpOrt itcin at SI.No.2 may bc a1lowcd as applicdお ri.c.5155974K8s.
as pcr SI()Ns(1495& (]-704.

3  1lllport itcnls at Sl.NO.5 1nay bc a1lowcd upt0 3 0/O ol｀
I「()13 valuc of cxp01ls as pcr

SION C-704.

It/ヽ 11lay takc suitablc cOnscqucntial action accOrdingly.

Cascヽ o.:31/20/81-AI′ C2/2016 Partyヽ anlc:MAURIA UI)YOG McctNo/1)atc:6/8ト
1′TI)                AI′ C2/2017

13062017

Approvcd

HQ IlilC RI′ A Filc Lic.No/1)ate:0510400472
:0 l/tl I /050/00 4641A\All I :05i24i040/00396tAMt7t 25.1 I 2.016

I)ccision : NC dccidcd to ratily thc norms for the abovc AA as pcr I)IPP tJO.
\o.1214512017-'l'Sw/tl5 datcd 1:1.06.2017 as undcr :

8-5 1. Quantitics o1-irnport ilcms at Sl. No. 1,3 & 4 may bc allowed as applicd lor as pcr
sto\ c-70-+,

2. Qr-rantity ol'import itcn'r at Sl. No.2may bc allowcd as applied for i.c.6015303 Kgs.
as pcr SIONs C495 & C-704.

i. Impofl ilcms at Sl. No. 5 rnay bc allowcd upto 3 % ol'IrOl] valuc of cxports as pcr
SION C-704.

ItA nray takc snitablc conscclr.rcntial action accordingly.

Casc No.:38i20llll-Al,C2l20l6 Palrty \arnc:SI IARDA MO'I'OR Mccr No/Date:6/81-
86                             11、 I)SI′ 1｀1)



HQ Filc RI′ Al'ilc 1ン iC●NO/1)atc:0510400473  1)cfcr I)atc:

:O1/81/050/00471/ノ Mヽ17/       :05/24/040/00398/ATИ  17/       25 112016 2507.2017

Decision : NC observed that application for thc above AA as rcfcrrcd to I)lll for
comments. Representative DFII present the meeting requestcd for thc copy of thc

application. NC decided to forward a copy of the application to DIII and defer the case.

'fhe case stands deferred to 25.07.2017.

Casc No.:29/20/81-Alフ C2/2016 Party Nalllc:MAURIA UDYO(〕 Mcctヽ o/1)atc:6/8卜     Status:
I′TD                   AIン C2/2017           DcFcrrcd

13.06.2017

HQ「ilc               RI´ A Irilc              l′ icヽ o/1)atc:0510400508 1)cibr Datc:

87 :01/81/050/00462/AM17/       :05/24/040/00365/ANl17/       28 112016              25072017

1)ccision : NC obscrvcd that I)IPP dcicicncy lcttcr scnt to rlrnl、  ho、vcvcr, no rcply

rcccivcd.NC dccidcd to scnd a rclnindcr to flrnl and dcllcr thc casc.

´
I｀hc casc stands dcfcFCd t0 25.07.2017.

:νlcct No/1)atc:6/81-

HQ IrilC

:01/81/050/00474/AM17/      :05/24/040/00426/AIνl1 7/      3011.2016

1)ccision : NC obscrvcd that application for the abovc /ヽ /＼ 、vas rcibrrcd to

commcnts,NC dccidcd to a、vait thcir rcply and dcfcnr thc casc.

′
I｀hc casc stands dcfcrrcd to 25.07.2017.

Casc No.:19/20/81-AI′ C2/2016 Palty Namc:」 IN DAlン SAW    Mcct No/1)atci6/8ト
1′ Iヽ41TI〕 D               AI′ C2/2017

13062017

HQ「 ilC RI′ A Irilc

Case N o. : 4 I /20 I 8l - ALC2 /20 I 6 P arty t.N amc : S VA M
PACKAGING INDUS′ I｀RH]S  Al′ C2/2017
PRIVATItl′ IMI´ I｀ 1:D

RIン A Irilc

:01/81/050/00452/ノ M`17/      :05/23/040/00393/ノ Mヽ17/

Dccision:NC dccided to rratitt thc nOrms for
No.12/45/2017-′ 1｀SW/89 datcd 13.06.2017 as undcr:

Iッ ic No/1)atc:0510400595

0212.2016

thc abovc AA as pcr I)II)I) t」 ().

13062017

1′ icヽ o/1)atc:0510400559

Status:

1)cFcrrcd

I)cibr l)atci

25072017

MSMIt R)r

Apprtx'cd

1. 'l'hickness of 3LPIJ coating in export items at Sl. No. 1,2 & 3 may bc spccificd as

3.0 mm.
89 2. Net weight of export items at Sl. No. 7,2 & 3 may bc spccificd as37.206 M'f,

42.525 M'l' & 20617.544 M'l' respectively.
3. Import item at Sl. No. 1 shall bc of thickncss 15.90 mm & rclcvant gradc as

contained in the export item at S1. No. I and its quantity may bc allowcd as 38.386
MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 1 as pcr SION C-1291.

4. Word " Electrode" may be deleted from the dcscription of import itcm at S1. No. 2

and quantity of import item at Sl. No. 2 may bc allowed as applicd for i.c. 0.151
MT as per SION C-1291.

5. Quantities of import items at Sl. No.3 to 5 & 8 to 10 may bc allowcd as applicd
for being less than 2 Yo of llOB value of export itcm at SI. No. i .

6. Quantitics of import itcms at Sl. No. 6 & 7 may bc allowcd as 147.6

vい ず
ム
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Litrcs rcccptivcly.
7. Quantity of import item at Sl. No. ll viz. Epoxy Powder of relevant grade may be

allowcd as 0.036 M'l'as pcr SION C-1291.
8. Quantity of imporr item at Sl. No. 12 viz. Adhesivc of relevant grade may be

allowcd as applicd for i.c. 0.078 M'l' as per SION C-1291.
9. Quantily of import itcm at Sl. No. 13 viz. Polyethylcnc(PE) of relevant grade may

bc allowcd as 0.999 M'l'as pcr SION C-1291.
10. Import itcm at Sl. No. 14 shall bc of thickness 15.90 mm & relevant grade as

contained in thc exporl itcm at S1. No. 2 and its quantity may be allowcd as 43.233
M'l'as 1.05 Kgs./Kg. contcnt in thc export item at Sl. No. 2 as per SION C-1291.

1 1 . Word " Iilcctrodc" may bc dcleted from thc dcscription of imporl itcm at Sl. No. 15

and quantily of import ilcm at Sl. No. 15 may be allowed as applied for i.e.0.170
M'l' as pcr SION C-1291.

12. Quantitics of imporl itcms at Sl. No. 16 to l8 &.21 to23 may bc allowcd as

applied lor bcing lcss than 2 Yo of FOB value of export itcm at Sl. No. 2.

13. Quantitics of impo( itcms at Sl. No. 19 & 20 may bc allowcd as 165.5 Litres &
55.3 Litrcs reccptivcly.

14. Quantity of import item at Sl. No. 24 vrz. Iipoxy Powdcr of rclevant grade may bc
allowcd as 0.040 M'l' as pcr SION C-1291.

15. Quantity of import itcm at S1. No. 25 viz. Adhcsivc of relevant gradc may bc
allowcd as applicd for i.c. 0.088 M'l' as per SION C-1291.

i6. Quantity of import item at Sl. No.26viz.. Polyethylcnc(PE) of relevant gradc may
be allowed as l.l 19 M'f as pcr SION C-1291.

17. Inrport itcm at S1. No.27 shall bc of thickncss 15.90 mm & relevant gradc as

containcd in thc cxport ilcm at Sl. No. 3 and its quantity may be allowed as applicd
lbr i.c. 20957.53 M'l' as 1.05 Kgs./Kg. content in thc export item at Sl. No. 3 as pcr
sroN c-1291.

1ti. Word " Iilcctrodc" may bc dclctcd from the description of import itcm at Sl. No. 28

and quantity of import itcm at Sl. No. 28 may be allowcd as applied for i.e. 82.433
M'l' as pcr SION C-1291.

i 9. Quantitics of import items at Sl. No. 29 to 31 8. 34 to 36 may bc allowed as

applicd lor bcing lcss than 2 Yo of l;OB valuc of export item at Sl. No. 3.

20. Quantitics of imporl itcms at Sl. No. 32 & 33 may bc allowed as 78552 Litres &
26237 Litrcs rcccptivcly.

21. Quantity of import itcm at Sl. No. 37 viz. Epoxy Powdcr of rclcvant grade may bc

allowcd as 19.225 M'l'as pcr SION C-1291.
22. Quantity of import item at Sl. No. 38 viz. Adhesive of relevant grade may be

allowcd as applicd lor i.c. 42.167 M'f as per SION C-1291.
23. Quantity of import itcm at Sl. No. 39 viz. Polyethylene(PE) of relevant grade may

bc allowcd as 539.6 M'l'as pcr SION C-1291.

I{A may takc suitablc conscqucntial action accordingly.

Mcct No/Datc16/81-

Al´ C2/2017
13.062017

HQ IrilC              RI′ A「 ilc             lン iC●No/Date:0910064433 Detr Datc:

:01/81/050/00039//ヽ ン118/       :09/24/040/00409/ノ Nヽl1 7/       02 122016

T主主y岬岬ⅢⅢ…
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Casc No.:5/3/81-AI′ C2/2017  1)arty Nalllc:THllRMO
CABI′ 1)SI′ IMH｀ 1〕D

Status:
Dcferrcd



l}om the ItA conccrncd. NCI dccidcd
carliest.

forward a copy of thc application to DII']P at ti'rc

'l'hc casc stands dcl'crrcd to 25.07.2017.

91

Casc No.:25/23/81-AIフ C2/2016

HQ「 ilC
:O1/81/050/00572/AM17/

HQ IlilC

:O1/81/050/00445/ノ M`17/

Party Name:UM CABIフ IIS

lッTD.,

RIン A Filc

:03/95/040/00632/ノ M`17/

RIン A Fllc

:05/23/040/00423/ノ Mヽ17/

Ⅳlcct No/1)atc:6/81-

AIンC2/2017
13.06.2017

Status:
Defcrred

Decision : NC observed that application for thc abovc AA was rclcrrcd to I)eitY lbr
comments. NC decided to await their reply and dcfcr thc casc.

1′ ic No/1)atc:0310809585  1)c6o「 I)atci

05.12.2016             25072017

Status:
Dcferred

06.12.2016 25072017

′
1｀hc casc stands dcfcrrcd lo 25.07.2017.

Casc No.:12/20/81-Al」 C2/2016 Party Name:DlGI I)ItiV i〕 S    Mcct No/1)atc:6/8ト

P.1ンTD                Al´ C2/2017
13062017

う
ι
Ｏ
フ

Iン ic No/1)atc:0510400632  1)cncr I)atc:

I)ecision:NC obscrvcd that lDcitY has scnt dcflcicncy lcttcr to flrm vidc thcir lcttcr lヽ o.

17(15)/2017-IPHW datcd 21.04.2017.NC dccidcd to await rcply ofthc Arm and dctrthc

casc.

'l'he case stands delcrrcd lo 25.07 .2017 .

Casc No.:13/20/81-AI′ C2/2016 1)arty Nalllc:「 C101〕N        Mcctヽ o/1)atc:6/8ト
CONNItCTORS Iッ IMH｀ 1lI)   AIン C2/2017

13062017

RLA「 ile
:10/24/040/00081/Λ M17/

I´ ic No/1)atc:1010059661

06.122016

Status:

1)cFcrrcd

I)cibr l)atc:

25072017

DcitY ibr
93

HQI↑ ilC

:O1/81/050/00446//ヽ M17/

Dccision : NC obscrvcd that application lor thc abovc AA was rcl-crrcci to

commcnts. NC dccidcd to await thcir rcply and dcl-cr thc casc.

'l'hc case stands dclcrrcd to 25.07.2017.

Case No.:14/23181-Al,C2l20l6 Party Namc:GI{AVl'l'n INI)ln Mect No/t)atc:6/tll-

HQ Filc

1′

′

H)

RI′ A IrHc

Palty Nalnc:VI〕 DAN′ IA
l.IMI′ 1｀ I:I)

AIッC2/2017
13062017

1′ icヽ o/1)atc:1310048507

30122016

Ⅳlcct No/1)atc:6/81¨

Al′ C2/2017

Statlis:

I)crcrrcd

I)cibr l)tltc i

25072017

MSMI]k)r
94
:01/81/050/00561/AM17/      :13/24/040/00041/ノ Mヽ17/

Decision : NC obscrvcd that applicatior-r lbr thc abovc AA was rcl'crrccl to
comments. NC dccidcd to await thcir rcply and dclcr thc casc.

'l'he case stands del'crrcd to 25.01 .2011 .

ヽ
「

Casc No.:26/23/81-Al」 C2/2016
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13.062017

HQ Filc               RIン A「ilc              Iン iC●NO/1)atc:0510401264 Dcibr Datc:
:01/81/050/00573//ヽ 4ヽ17/      :05/24/040/00503//ヽ 4ヽ17/      12012017             2507.2017

1)ccision:N(〕 Obscrvcd that applicatiOn fOr thc abovc AA was refcrrcd tO M/O Mincs fOr

conllllcnts.N(〕 dccidcd tO await thcir rcply and dcfcr thc casc.

′
I｀hc casc stands dcibrrcd t0 25.07.2017.

HQ「 ilC

96 :01/81/050/00554/AM17/

HQ IrilC

:01/81/050/00555/AM17/

INDUS′ FRIES PRIVATE
LIン 111｀ 1:I).

RI′A Irilc

107/24/040/00283/AM17/

RI´ Al'ilc

i34/24/040/00294/AM17/

Iti´A「 ilc

1ン iC●No/1)atc:0710111005  1)cfcr I)atc:

19.012017 25.07.2017

Mcet No/Date:6/8ト

AIン C2/2017
13.06.2017

Mect No/Date:6/8ト

ALC2/2017
13.06.2017

Casc l■io.:7/23/81-AIノ C2/2016 Pany Nainc:IiSWARI
GIッOBAl′ M ETAIン

Status:
I)cfe rrcd

Status:
I)efcrrcd

Decision : NC obscrved that hard copy of the application for the above AA not rcceived
lrom ltA. Ilangalorc. NC decidcd to rcquest RA, Bangalore to send two set of application
alongwith neccssary document for consideration of thc by Norms Committee.

'l'hc casc stands dclcrrcd to 25.07 .2017 .

Casc No.:8/23/81-AIフ C2/2016 Party Nanlc:APAR
INDUSTRH〕 SIン IMITlじD

Lic.No/1)atc:3410042873  1)cfc・ rI)atc:

2001.2017             25072017
97 Dccision : NC obscrvcd that hard copy of the application for the above AA not received

lrom ltA, Vadodara NC decided to rcqucst ItA, Vadodara to send two set of application
alongwith nccessary documcnt for considcration of the by Norms Committee.

'l'hc casc stands dcl'cred to 25.07 .2017 .

Casc No.:34/3/81-ALC2/2017 Patty Namc:PREMIER     IMcct No/Datc:6/8卜      c10scd
INDUSTRIAl´             ALC2/2017
CORPORAT10N LIMI′ I｀ED  13.06.2017

HQ「 ilC
:01/81/050/00068/AM18/

98 1)ccision:NC notcd that

basis vidc thcir lcttcr no.

closc thc casc.

l´ ic.No/1)atc:0310810916

:03/95/040/00829/AM17/      0202.2017

AA ibr thc abovc has bccn issucd by RA,Mumbai on rcpc江

03/95/40/00829/AM17 datcd  . Accordingly, NC dccidcd 10

IRンヽ11lay takc suitablc cOnscqucntial actiOn accOrdingly.

Casc No.:27/3/81-AI`(〕 2/2017 Pal■ y Nanlc:POlン YCAB     Mcct No/1)atc:6/8ト
VヽIItl〕 S PVTIンTD         Alン C2/2017

13062017

HQド ilC
:01/81/050/00061/ノ Mヽ18/

Status:
I)cferred

RIンA「 ilc
:03/95/040/00774/AM17/

1ン ic.No/1)ate:0310810937  Dcfer I)atc:

03.02.2017             25.07.2017

、μ
ず :,

1ヽ■・:ヽ
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Decision : NC notcd that llrm was askcd to submit inlbrrnation as pcr l)il'}l'} dclicicncy'

lcttcr, howcvcr. no rcply rcccivcd. NC dccidcd to scnd a rcmindcr and dcl'cr thc casc.

'l'hc casc stands dcl'crrcd to 25.07.2017.

Casc No.:28/3/81-Alフ C2/2017 Party Namc:P01´ YCAB
WIRI〕 S PVTI´TD

Mcct No/Datc:6/81-

ALC2/2017
13.06.2017

RLA Irilc

:03/95/040/00759/AM17/

1´ ic.No/1)atc:0310810941  1)crctr l)atc:

03022017 25.072017

Ⅳlcct No/1)atc:6/81-

AI´C2/2017
13.06.2017

ItIンノヽ 1'HC                    I′ icヽ o/1)atc:0310810938  1)cibr I)atc:

:03/95/040/00831/AM17/      03022017 2507.2017

firm was asked to submit inlormation as pcr I)IPP dcficicncy
rcceived. NC dccidcd to scnd a rcmindcr and dcfcr thc casc.

Status:
I)efcrrcd

Status:
I)cl'e rrcd

HQ IrilC

100 101/81/050/00062/ノ
ルヽ118/

HQ IrilC

101 :01/81/050/00063//ヽ
M18/

Dccision NC notcd that

lcttcr,ho、vcvcr,no rcply

I)ccision : NC notcd that firm was askcd to submit inlbnr.ration as pcr I)ll'}l' clcllcicnct'

lctlcr. howcvcr. no rcply rcccivcd. NC dccidcd to scnd a rcmiuclcr and clcltr thc citsc.

'l'lrc casc slands dcl-crrcd to 25.01.2017.

Casc No.:29/3/81-AIノ C2/2017 Pany Namc:POlン YCAB
WIRItS PVT.IッTD.

HQ「 ilC

Casc No.:30/3/81-ALC2/2017 Party Name:POlン YCAB
WIRES PVT I´ TD

4ヽcctヽ o/1)atc:6/81-       Status:

Al´C2/2017          Dcrcrrcd
13062017

1′ ic.ヽ o/1)atc:0310810940  1)clbr I)atc:

Status:
I)cfcrred

RI´ A Irilc

, O, :0 l/8 l/050/00064/nM I 8/ :03/95/040/00806/ノ Ⅳヽl1 7/      03.02.2017 25072017

Decision : NC noted that firm was askcd to submit information as pcr DIPP dcficicr-rcy
letter, however, no reply rcceived. NC decidcd to scnd a rcmindcr and dcler thc casc.

Mcct No/1)atc:6/8ト

AlンC2/2017
13.062017

HQ「ilc             RI´A Filc Iン iC NO/1)atc:0310811235 1)cfchr I)atc:

,0, :01/81/050/00065/AMl8/ :0319510401008711AM171 1s.02.2017 25072017

Dccision : NC r-rotcd that llnn was askcd to submit inlbnnation as pcr I)ll)l) dclicicncy
lcttcr. howcvcr, no rcply rcccivcd. NC dccidcd to scnd a rcmindcr ancl clcl-cr thc casc.

'l'hc casc stands dcl'crrcd lo 25.01.2017.

′
1｀hc casc stands dcibrrcd lo 25.07.2017.

Casc No.:31/3/81-AI′ C2/2017 1)alty Nalllc:P01ン YCAB
WIItIES I)V´ I｀ 1′

′
II)

(lascヽ o.:32/3/81-ノ 1`′ (]2/2017

1().|

の

Party Namc:PREヽ411]R

INDUSTRIAI′
CORPORATION Iン IMITIED

レlcct No/1)atc:6/81-

AI′C2/2017
13.06.2017

Status:
I)cfcrrcd

26
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HQl'ilC RIン A Irilc Lic No/1)ate:0310811420
:01/81/050/00066/ノ ル`118/      :o3/95/040/00892/AM17/     123.02.2017

Dccision:NC obscrvcd that applicatiOn fOr thc abovc AA was refcrred to

commcnts.卜 JC dccided to awaitthcir reply and dcfcr thc casc.

′
1｀hc casc stands dcfcrrcd t0 25.07.2017.

Casc No.:35/3/81-AIフ C2/2017

HQ IlilC

:O1/81/050/00069/ノ Mヽ18/

Dccision:NC obscrvcd
commcnts.NC dccidcd to

Palty Namc:PRL〕 MIER
INDUS′ I｀RIAIン

CORPORATION lン IM11｀ ED

Rlン A「 ilc
:03/95/040/00893/ノ Mヽ17/

Mcct No/Datc:6/8ト

Al´ C2/2017
13.06.2017

Lic.No/1)ate:0310811421

23.02.2017

Defcr Datci

25.07.2017

MSME for

Status:

Dcfc・ rrcd

Dcfcr Datc:

25.07.2017

MSMI]for

Status:
Deferred

IStatus:

Dcfcrrcd

Dcfer Datc:

25072017

to DIPP for

Status:
Deferred

…

嘔

ASHYAP
ン  :、 |ヽ

ｎ
υ

Mcct No/Datc:6/8ト

Al´ C2/2017
13062017

HQ「 ilC RI´ A Irilc l′ ic No/1)ate10310811519 1)cfcr I)atc:

106 :01/81/050/00060/ノ
ヽヽ 418/     :03/95/040/00908/AM17/     01.03.2017             25.07.2017

1)ccision:NC notcd that flrln was askcd tO subnlit infonnation as per DIPP dcflcicncy

lcttcr,howcvcr,no rcply rcccivedo NC dccided to send a rcmindcr and dcfcrthc casc.

′
I｀hc casc stands dcfclTcd to 25.07.2017.

′
l｀hc casc stands dcibrrcd t0 25.07.2017.

Casc No.:26/3/81-Al,C2/2017 1)artyヽ anlc:Pol′ Y(〕AB
VヽHRItS PV´ FI´

′
I｀【)

Casc No.:1/26/81-AI′ (〕2/2016 Party Nalllc:KI〕 IINDUSTRHtS Mcct No/1)atc:6/8ト
I′ Iヽ41TI:D             AI′ C2/2017

13.062017

HQl'ilC              RI´ A「ilc              I′ ic、 0/1)atc:0510401832

107 :()1/81/050/00636//ヽ
4ヽ17/      :05/23/040/00542/AM17/      02032017

1)ccision:]ヽ (〕 notcd that rcply ofthc flrin is rcccivcd and samc is bcing scnt

conlnlcnts.N(〕 dccidcd tO dctrthc casc.

′
I｀hc casc stands dcibrrcd t0 25.07.2017.

Casc No.:3/3/81-Al′ C2/2017  Partyヽ anlc:MAHARASHTRA McctNo/1)atci6/8ト
SI〕 AMI′ ItSS I´TD        AI´ C2/2017

13062017

HQ「 ilC
101/81/050/00037/ノヽヽ418/

1′ ic No/1)atc:0510401821 Defer Datc:

02.03.2017 25072017

that application lor thc above AA was rcferred 1o

awail thcir rcply and dcfcr thc casc.

RI´A「 ile
:05/24/040/00569/AM17/

108 D..ision : NC obscrvcd that hard oopy of the application for the above AA not receivcd
liorn CLA. Dclhi. NC dccidcd to rcquest CLA Dclhi to scnd two set of application
alongwith rlcccssary documcnt for considcration of thc by Norms Committee.

l｀hc case stands dcferrcd to 25.07.2017.
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HQ「 ilC

109 :01/81/050/00058/ノ
ヽヽ418/

HQ「 ilC
:01/81/050/00073/ノ｀ヽ 418/

RIン A Irilc

:03/95/040/00918/AN117/

Mcct N()/1)atc:6/81-

AIッC2/2017
13.062017

1′ ic No/1)atc103 10811575

02032017

Stattis:

1)crcrrc(1

1)oli_・ rl)tltci

25072017

to 
～
1()S ibr

Status:

Dcfcrrcd

DcFcr Datc:

25.072017

MSMI〕 for

Status:
l)efc rrctl

Case No.:24/3/81-AI」 C2/2017 Palty Namc:PHOllNIX IrOHン S

PVT.1′TD

Decision : NC obscrvcd that application lor thc abovc AA was rcl-crrcd

commcnts. NC dccidcd to await thcir rcply and dclcr thc casc.

'l'hc casc stands dcl-crrcd to 25.07 .2011 .

Case No。 :39/3/81-Al」 C2/2017 Party Name:STERIン ITE     Mcct No/1)atc:6/81‐     Status:
POWER TRANSMISSION   ΛlンC2/2017         Dcfcrrcd
I´ IMH｀ 1:D 13.06.2017

RIンA File               l′ ic.No/1)atc:0310811638 DcFcrDatc:
:03/95/040/00654/AM17/      06.03.2017             25.072017

Decision : NC notcd that firm was askcd to submil iulom'ration as pcr I)IPP dclicicncl"
lcttcr, howcvcr, no reply rcccivcd. NC dccidcd to scnd a rcmindcr ancl dclbr thc casc.

'l'he casc stands dclcrrcd lo 25.07 .2017 .

ALC2/2016          1NDUS′ I｀ ItII:SIン TD      13 06 2017

HQ「ilC             I｀ 1ン A Ir‖ c            I′ ic No/1)atc:0510401887
:01/81/050/00637/ノ Ⅳ`l1 7/   :05/24/040/00594/ノ ｀`417/    07032017

Dccision : NC obscrvcd that application lor thc abovc AA was rcl'crrcd to

commcnts. NC dccidcd to await lhcir rcply and dcfcr thc citsc.

'l'hc casc stands dcl-crrcd to 25.07.2017.

:Ⅵ cct No/1)atci6/81-

AIンC2/2017
13.06.2017

HQ Filc Itl′ A lrilc 1′ ic No/1)atc:0310811684 1)cfbr I)atc:

,,, :01/81/050/00059/AMl8/ :0319510401009531AM171 01.03.2017 25072017

Decision : NC notcd thal firrn was askcd to submit inlormation as pcl I)lPP dclicicncl,'
lettcr, howcvcr. no rcply rcccivcd. NC dccidcd to scncl a rcminclcr and dcl-cr 1hc citsc.

'l'he case stands dcl'crrcd to 25.07.2017.

Case No.:38/3181-Al,C2l20l7 Party Namc:S'l'liRl.l'l'li Iヽ4cctや oヽ/1)atc:6/81- Status:
I)cfc rrcdIPOWI]Rl｀ RANSMISS10N   AI′ C2/2017

Casc No.:25/3/81-Alノ C2/2017 Palty Nalllc:POl′ YCAB
VヽHti:SI)V´ I I′ TI)

HQ Filc

:01/81/050/00072/AM18/

Iン I M ITI,I)

RIン A「 ilc
:03/95/040/00755/ノ Ⅳ`l1 7/

13062017

1ッ ic No/1)atci0310811659  1)cibr I)atcl

0703.2017 25.072017

Decision : NC noted that firm was askcd to submit inlormation as pcr DIPI' dclicicncy
letter, howcvcr, no reply rcccived. NC dccidcd to scnd a rcmindcr and dclcr thc casc.
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(〕asc No.:40/3/81-Al“ C2/2017 Pally NalnciS′ I｀ ICRIッ I′ I｀E      ルIcct No/Datc:6/81-     status:
POWI〕 R′ 1｀ RANSMISS10N   ALC2/2017         Dcfcrrcd

14:01/81/0501000141AM18/ :03t95t040tOOB4O/AMt7/ 07.03.2011 25.07.2017

Dccision : NC notcd that firm was asked to submit information as pcr DIPP deficiency
lcttcr, howcvcr, no rcply rcccivcd. NC decided to send a rcminder und d"fer the case.

'l'hc casc stands defcrrcd to 25.07 .2017 .

HQ IrilC

I´ I ⅣII・ 1｀ 1lI)

ItI′ A Irilc

Casc No。 :4/3/81-AlクC2/2017  Party NalnciSWASTIK
IN DUS′ I｀RH〕 S

13.062017

1′ ic No/1)atc:0310811681  1)crcr I)atc:

HQ IrilC

:01/81/050/00038/Aヽ418/

HQ「 ilC

l16 :01/81/0_50/00044/ノ ヽヽ 418/

RIッ A Irilc

:05/24/040/00620/AM17/

RIン A Irilc

:03/94/040/01113/ノ Mヽ17/

Mect No/1)atc:6/81-

ALC2/2017
13.062017

lン ic NO/1)ate:0310811805

14032017

Mcct No/Date:6/8ト

AI´C2/2017
13.06.2017

Status:
Dcferrcd

Status:

Dcfcrrcd

Dcfer Datc:

25.07.2017

to MOS for

Status:
Dcferrcd

I′ ic No/1)atc:0510401905  DcFcr I)atc:

09032017             25.072017
I l5 D"cision : NC obscrvcd that hard copy of the application for the above AA not reccived

fi'om CLA, I)clhi. NC dccidcd to request CI-A Delhi to scnd two set of application
alongwith ncccssary documcnt for considcration of the samc by Norms Committee.

'l'hc casc stands dcfcrrcd to 25.07 .2017 .

Casc No.:10/3/81-AI」 C2/2017 Pa■y Nainc:KRYFS POWER  Mcet No/Date:6/8ト
COMPONENTSI′IMITED   ALC2/2017

1306.2017

Decision : NC obscrved that application for the above AA was referred
commcnts. NC dccided to await their reply and defer the casc.

'l'hc case stands defcrrcd to25.07.2017.

Casc No.:37/3/81-AI′ C2/2017 Party Nalllc:R.R.KABIJL

l´ Iヽ41′ FIう I),

HQ「 ilC RI´A「 ilc 1´ ic.No/1)atc:03108H810 Dcた r Datc:

1 ,, :01/81/050/0007I/n Ml8/ :031951040/0045ol{Ml7/ 14.03.2017 25.07.2017

Decision : NC notcd that hrm was asked to submit information as per DIPP deficiency
lcttcr, howcver, no rcply receivcd. NC decided to send a reminder and defer the case.

'l'he case stands deferred to 25.07.2017.

(〕ascヽ o.:2/3/81-AIッ C2/2017  Partyヽ annc:JINDAI′          Mcctヽ 0/1)atc:6/81-     Status:
Qじ AI′ HY′ 1｀ U13Ul′ AR     AIッ C2/2017         Dcfcrrcd
I´ IMII｀ 1,I)                  13062017

HQ IfilC              RI′ A「 ilc             I′ icヽ 0/1)atc:0510401960 1)cた r Datc:
:01/81/050/00036//ヽ lνl 1 8/      :05/23/040/00594/ノ M`17/      15032017              25072017

1)ccision: N(〕 Obsc,ycd that hard copy ofthc application ibrthc abOvc AA not rcccivcd
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lrom CLA, Dclhi. NC dccidcd 1o rcclucst CLA I)clhi to scnd two sct of application

alongwith necessary documcnt for considcration of thc samc by Norms Cornmittcc.

'l'he case stands dcfcrrcd to 25.07 .2017 .

1.Net W froln Sl.No lto 14 ilicd as undcr:
Nct lixport
wcight (Kgs.)

2963

Quantity of import item at Sl. No I viz. Coppcr Wire I{od(8 mm dia)(li.C. Gradc)

may be allowed as applied for i.e. 48094.28 Kgs. as 1.01 Kgs./Kg contcnt in thc

export products at S1. No. 1 to 5 & 12to 74.

Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may bc

allowed as2792l Kgs. as 1.01 Kgs./Kg contcnt in the cxport products at SI. No. 6
to 13.

Quantities of import item at Sl. No. 3 viz. XLPIi Compound may be allowcd as

1.025 Kgs./Kg content in thc export products at Sl. No. 1 to I 1 & 13 as claimcd by
the firm
Quantities of import item at Sl. No.4 viz. PVC Rcsin may bc allowed as l.0l
Kgs./Kg content in the export products at Sl. No. 1 to 5 & 10 to 13, as claimcd by
the firm.
Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowcd as

1.01 Kgs./Kg content in the export products at Sl. No. I to 5 & i0 to 13, as claimed
by thc firm.
Quantities of import item at Sl. No. 6 viz. Coppcr'l'apc rnay bc allowcd as 1.01

Kgs./Kg content in the export products at Sl. No. I 1o 4 & 13.

ItA may take suitablc conscqucntial action accordingly.

2.

3.

4.

5.

6.

7.

Mcct No/Datc:6/8ト

AI′C2/2017
13.062017

Slatus:
Dcl'crrcd

I′ icヽo/1)atc102 10207512   1)cli_・「 I)atc:

0304.2017              25072017

y2=Jて
て ,`「 ,

 ヽ        . 1‐ ;イ八7
■■

il‐■、,      `|:|::,I11｀ お.1ぃ
`

11356

Casc No.:6/3/81-Alフ C2/2017  Party Namc:APAR        Mcctヽ o/1)atc:6/81-    Approvcd
INI)US′ 1｀ ItII,SIッ lNlITI'1)    AI′ C2/2017

:01/81/050/00040/AM18/      :03/94/040/01105/AM17/      27.03.2017

1Decision: NC dccidcd to ratify thc norms for thc abovc AA as pcr DIPP Commcnts

vidc UO No.12/45/2017-TSW/119 datcd 13.06.2017 as under:

13062017

HQ Filc               RIン A Filc              Iッ icヽ o/1)atci03 10812135

HQ「 ilC
:O1/81/050/00042//ヽ 4ヽ18/

.   47..

RIンA「 ilc
:02/24/040/00264/AM17/

30

120



Decision : NC obscrvcd that application for the above AA was referred to MSME
comments. NC dccided to await their reply and defer the case.

'l'hc casc stands dcferred to 25.07 .2017 .

for

HQ「 ilC Itl′ ノ` lrilc

121 Dccision:｀
C obζ crvcd tiat applictti6五 foi th8五b6↓8 AA was r6ferica

commcnts.卜 (C dccidcd to awaitthcir rcply and dcfcr the casc.

′
I｀hc case stands dcfcrrcd t0 25.07.2017.

Casc No.:1/6/81-Alノ C2/2017 Party Namc:I↑ IN Iフ ABS
AUD10 PVT.I´ TD

Casc No。 :3/6/81-AIJC2/2017  Palty Namc:ABB INDIA
I′ I M ITIう D.

MeetTヾ o/1)ate:6/81-

ALC2/2017
13.06.2017

1ン ic.No/1)atc:2210015687

Mcct No/Datc:6/8ト

AIン C2/2017
13.062017

Status:

Dcfcrrcd

Dcfcbr Datci

25.07.2017

to DeitY for

Status:
Deferred

HQ IrilC

:01/81/050/00143//ヽ 4ヽ18/

RIン A「 ilc
:07/24/040/00070/AM18/

1ン iC● No/1)ate:0710111690  1)cfbr I)atc:

30052017 2507.2017

Datcd:-13.06.2017   1 RIンΛ Irile:03/95/040/000615/AM14
SubiCCt:―              I Rati「 lcation Of noHns in rcsnecl ofハ

122 Dtcision:ヽ
c obscrv`d thtt hard copy Ofthe application for thc abovc AA not rcccivcd

fl・om RA,13angalorc,NC dccidcd tO rcqucst concerncd Rし tヽo scnd t、vo sct of application
alongwith ncccssary dOcumcnt for considcration ofthc samc by Norms Comllnittcc.

′
l｀hc casc stands dcたrrcd 10 25.07.2017.

lIIIINUTES O「 OFFIJINE AGENDA()F MEETING NO。 3/81 DATE⊇ 11.0重 12o17

IM/S.MC CoM INDUSl｀ RIES(INDIA)PVT.Iフ IMI´ I｀ED

ヨy,唖旦3_ゝgL____i llQ_三 ib:01/81/50/416/AM14/DES― II

SLrbjcct:- i nqiir,gition ol,ro,,11 i1rgrp . o:lozsosto aatea or.ll20lt
Dccision : NC obscrvcd that rcply of-thc firrn hai bce,, ,'c-fcrr"Jto MSMiI-fo, 

"","*erts XC O""idcO
ar,vait thcir conlntcnts and dclcr thc casc.

'l'lrc casc starrds dclcrrcd to 25.07.2011

Modificition/arricndmcni 
"f nica norms in「cspcct of AA No.0510331816

INcision-.1c our"*"d
MSMII lor cornrncrrts. \C dccidcd to await thcir rcply and dcfcr thc casc.

I｀hc casc stands dcncrrcd t。 25.07.2017.

(lasc NOへ R_142    1M/siオ
鼻⊆J:,2ハ 4「

INDUS・ I｀ Itll〕S(INDIA)PRIVATli LIMll｀ 1〕D        i
I Mcct1qg\6/qt_ - I lrg r,irc: oilsiTosoloOoz:Alarq/DEs.rr 

I

qs*-<r ra= rJt{.;/1r*-* a1 .,,.I'Ffgu 113*ffi 31 :.unJ-;..
o"prty-olriito. oeneml oiForelgn Trodo 

. *5 i ', .'Li'deet qrvrs qEreq.
Dtrecto.ateconemtb-i'idrirlntmoe 'r r. ' '" . : '1:-";ffi-sii-<iffi-ii-drm-q .., , ,o . ,,.. :,::
lr,ttrii5trY of dommerce & lndustry
serri "rcrq. -tJS*;41-t?6tr.r usy,-.{, 'l-.' -. --l'1';* --,.,,'Ucryoc ehav/an'

to



13.06.2017 RLA「 ilc:03/95/040/O1054/AⅣ l13/

Ratification o[norms in o「 /ヽ Alヽ o.0310729610 datcd 26.03.2013.:_:::-,---' ' ' -----
D*iri". , NC observed that rcpresentation for ratification ol'trorms for the above AA was rcfcrrcd to

MSMII lor cor.nmcnts. NC dccidcd to await thcir commettts and dcfcr thc casc.

'l'lrc case stands dcl'crrcd lo 25.01 .2011 .

Casc No.AR-143 M/SI′M WIND POWI〕 R BIノADllo(INI'1▲)1)V′ l｀ IンIMり
｀
1,12 _

RIン /ヽ Irilc:07/24/040/00435/ノ Ⅳ`l1 5/

Fixation of norills ill rcspcct Of A/ヽ lヽ o. 0710107924 datcd 25 03.2015

Dccision : 〕ヽC obscrvcd that rcprcsentation for ttxation of llol・ 11lS fol・ thc abovc ノ`/｀ Vヽas rcFcrrcd

C&PC lor commcnts. NC dccidcd to await thcir commcnts aud dcl'cr thc casc.

'l'hc case starrds dclerrcd to 25.07 .2011 .

M/SI,M WIヽ 1)I)OWi〕 R BI,Al)ltS(1ヽ DIA)1)Vl lッ IMHl〕 l)

I)atcdi-13.06.2017

Fixation of norins in rcspcct of AA No. 0710107923 datcd 25 03.2015:.|+
Decision : : NC observed that representation lor fixation ol norms lor thc abovc AA was rel'crrccl to

C&PC lor commcnts. NC dccidcd to await thcir commcuts aud dc['cr thc casc.

'l'hc case slartds del'crrcd to 25.01 .2011 .

HO lrilc:O1/81/171/633/ANl16/1)I〕 S.H

KASI:/1rilcヽ o37/24/()ZI()/()()()02/AM13/

Subjcct:- n*r-ioii "i *r*r in ..tp""t or n[" r,r. j7t 000 1977 datcd I 6.08.201 2.16.08.:

Dccision i NC obscrvcd thc rcply subillittcd by thc rlrill、 vaS%rヽvardcd lo l)IPP for coll11■ cnts.I)H)P

vidc their UO No.1214512017-'l'SW/145-A/R datcd 1310612017 has irrfiormcd that firm has again

submittcd reply vide lelterNo. II.-ACC-COR-002-415-17-lltlV0 datcd ll'r'April, 2017 which is again

not complete/propcr. It appears thcy are not able to understand thc information rcquircd to bc subrnittcd

by thcm and thercforc, t'hey may be called lor Personal I learing in thc ncxt NC rnccting along with thc

fol lowing information(point-wisc) :

l. 'fotal insulation areas & insulation volumc, scparatcly lor cxport items at Sl. No. 1 &. 2

supported by length and diametcrs of cxport itcms and insulation thickrtcss.

2. Detailcd calculations/basis for the quantilies of impo( item at Sl. No. I to 4 supportcd by

insulation thicknesses and insulation arcas in the cxport products and wastagcs claimcd at each

stagc of Inaltulacturc.

to

3. Basis for the density of insulating coating in export
therein.

itcnrs at Sl. \o. I & f r.r'ith collstitLlcllts

1盗    盤 %り,∫出 11織 ぶ l‖itCCll面
酬 ド∬創l ofぬc ttm Ю 騎
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∝m晩 おК ぬc
nation.′ I｀hc casc stands dcttrrcd to 25.07.2017

Casc No.AR-146
l1/

/ヽ tltll()ri/そ ltioll ヽo  0310797468 d〔 ltcd

McctinA No.6/81

Datcd:-13.06.2017 RLA Irilc:03/94/040/00278/AM16/

SLrh.iect: Ratiflcation of Norms of Advancc
21.07.2015.

DIII lbr cor.nrncnts. NC dcciilcd toDccision:NC obscrvcd that rcply ol thc firm has bcen rcfcrred to

McctinA No.6/81

1)atcd:- 13.06.2017

Casc No.AR-144
Mccting No.6/81 HQ IrilC:01/81/050/00092/AM16/

RLA「 ilc:07/24/040/00441/AⅣ l15/

Case No.AR-145

ⅣicctinA No.6/81

1)atcd:―  13.06.2017

32

Irilc:01/81/050/00080/AM16/

M/S.PERMA― PIPE INDIA PRIVATI〕 Iン IMITI〕 I)、 (〕 Aヽ 1)HII)IIAM― KllT(〕 H.111し 1ノ、t,ハ ヽ1ノ 1111ソ 11/ヽ VI― rヽ t′

M/S.Alン S′ FOM INDIA Iノ IMH｀ 1〕D

tr lγ
`,



l'lrc casc slancls dclcrrcd to 25.07.201 7

I Casc No.AR― 147   1M/S ALSTOM INDIA LIMITED

IH(o Filc N().:01/81/050/00345/AM16/DES― II/

I RLA File No:34/24/()40/00162/AⅣ I16/

Ratiilcation o[' rrorrns irr lesltect ot' zrclvarrce authorizatiorr No. ]410011508
tlat.'tl l-1.0().1()t5 _

Decision: NC obscrvcd that rcptV of th; fi;ir lras bcc; rcflcrrcd to DIII for cornrncnts. NC decidcd to
ar.vait thcir comrncnts and delcr tlrc casc.

'l'hc casc gtands dcfcrrcd to 25.01 .2011

fbr cornrncnts. N(l dccidcd to await thcir rcply and dcfcr thc casc.

['hc casc standl dcfcrrcd to 25.01 .2011 .

(lasc \o. ,\ R- 149

Vcctinq \o.6/81
I)a1ccl:- i3.06.2017
S u b.jcct: | /ヽ1odincation of 

「
Ixcd norills ill rcspcct of advancc authorization no.

1 0710058415 datcd 09.07.2008.

1)ccision:NC obscl・ vcd that rcprcscntatioll R)r illodiflcation of nol・ 1■ S fOrthc abovc AA、 vas rcた rrcd to

I)citY lirr corlmcnls. NC dccidcd to await thcir rcply and delcr thc casc.

'l'hc casc slauds clcl'crrcd to 25.07.201 7.

Mccling No.6i ti l
I)atccl:- 13.06.2017
\rrlricct:

Casc \o. ,\ I{- I 50

Mccting \o.6/tl l

I)atccl:- 11.06.2017

S Lrb.icct:

I)ccision: \C dcciclcd to
clatcd 24. I .20 I 6 as unclcr:

I l.,xport I)roclirct

I

) &.4

.J

M/S.Al´ S′ I｀OM PRO」 ltCTS INDIA Iン IMITI〕 D

J rQ I-!lc.\o: 0 I /B ! l0s0/(l!r ryIUl_q4I:s:l t/
RIン A Irilc No:03/94/040/01278/AⅣ108/

RatiAcation ofNorills ofノ dヽvancc Authorization lヾ o.0310464531 datcd

ll.03.2008.

ratifv thc nol・ 1■ s for thc abovc AA on rcpcat basis as per applicant's requesl

I{A rnay takc suitablc conscqucntial action accol{jngly,

4ヽ/SAヽ JAヽ I Tl〕CHNOPIッ AS′ I｀ Iレ Iヽ41TItD
HQI↑ ilC｀ 0:01/81/050/00221/AM13/DItS.I1/

RIッ Al'ilcヽ ():05/23/040/00125/AM13/

Vlodincation ofratiflcd ilorms in rcspcct ofAdvancc Authorization No

0510249179 datcd ll.09.2009.

"    Ⅵ癬縣熙AP
1

(lascヽ o./ヽ R― 148     M/S.13H.(〕 A Itl〕 I′ Iヽ41TI〕D
Mcctingヽ ()6/81     HQ「 ilC i()1/81/050/00619/AM15/DI〕 S―I1/                 1
1)atc(1:―  1306.2017      1tlン /ヽ 1'ilc:31/83/040/00228//ヽ ン115/                                    ‐

tヽll,1ぜ cti          lt〔lti nctlti()n of nornls in rcspcct of advancc authorization No.3‖ 00652191
datcd 20.Ol.2015.

1)ccision:ヽ (1 0bscrvcd thそ lt rcprcscntati()n ibr「 xation of nornls fbrthc abovc AA was rctri・ cd to(1&I)(1

鉤

(〕そ1、cヽ (). |ヽ lヽ -151

ンlcctin3ヽ o6/81

1)atcdi- 13062017

StlLiCCt:

… 蒻
Deputy

―
・

Ol「eCtOrat●

M:鰯

udttBhtt」

1最燎猟需缶7datcd面而b再
IAA No.0310434375 datcd 28.06.2007

/ヽ /ヽ ヽ()0310419737 datcd 15 02.2007

一　

　

一



ilcciiioni Nf ab;il"d that rcprcsentation lor fixation ol- trortls l'or thc abovc AA was

MSMII (Chernical Division) for cornmcnts. NC dccidcd to await thcir rcply arrd dclcr thc casc.

'l'hc casc slands dclerrcd lo 25.07 .2011 .

M/S JINDAIン SAW iン Ipvll′ I｀ 1〕D
HQ IrilC No:01/81/50/408/AM13/1)l〕 SH
RI′A「 ilc No:05/23/040/000359/Aン l13

Modification ol ratificd nornts in rcspcct of Advancc Authorizatiott ヽ

0510340521 datcd 10 12.2012

Decision: NC ob."rucd that I)lPP Dcficicncy lcttcr scnt to l'irrtr on 06.04.2017 scckirrg ccrtairt

inlormation. NC dccidcd to scrtd a rctliltdcr arld dclcr thc casc.

'['hc case stands dclcrrcd to 25.07 .2011.

M/S.IHNDUSTHAN l」 RBAN IN「 RAS Httり (〕Tじ Itl〕 l′ IMH｀ 1:I)

Irilc lヽ o:01/81/050/00160/Aン 116/1)1:S.I1/

RIッ A「 ilc No:05/23/040/00072/Aン l16/

Ⅳlodittcatioll  of ttxcd  nol・ 11ls  in  respcct

0510394422 datcd 03.06.2015.

Dccision: NC dccidcd to moditt thC nOrnls l

12/45/2017-′ FSW/153-A/R datcd 13/06/2017:

As imporl was madc prior to ralification of norms by thc r.\orms Cornmittee and Ilrm lras

submitted documentary evidencc likc copies of Purchasc Ordcr, Pcrl'orma lnvoicc ctc. itt st"tpport ol'
import of 7. I I mm dia Carbon Composite Core (irnport itcm at Sl. No. 2), l-or thc purposc o[- rcdcntplion.

dcscription ofimport itcnl at SI.No.2 may bc rcstorcd as pcrノ d`Vancc ノヽuthOrization

takc suitablc ucntial action accordi

M/S」 AINSON(〕 A131′ I:S INDIA PRIVATItI′ Iヽ411'I:I)

HQ「 ilCヽ 0:01/81/050/00442/AM15/Dl〕 S.I1/M991118さ Q104り    11lΩ l・ 1lCヽ 9iり 140ビ0,9夕9412/AM15/1)itヽ .11/

12,tQ生二lβ l匹2911__1 さヽ riLNo:Q§ 4翌lQ40/∞ 902/AM15/
SuttCCt:―         I Ratillctlti()11()(nO日 1ls i1l rc、 pcct()「 ad、 そlllcc at1111、 、ri/tit iて、11:〕 (｀ ()810133370 tl:ltctl

1 17.09.2014

1)ccisioni lヽ (〕 dccidcd lo ask thc Arlll to sLlblllit inR)1・ 11latiOn as pcr I)IPP t」 ()ヽ o 12/45/2017-FSヽ アヽ/154-

RIン A Irilc No:08/24/040/00002/Aン 115/

1)ccisioni lN(ゴ dccldcd lo ask thc iH・ nl to sLlb111lt inlornlation as pcr l,11'1'tノ ()｀ O l」 /4)/」 tり 1/-1ゝ Vヽ/1う /1-

/ヽ /1t datcd 13.06.20 1 7as t11ldcri

Reply submilled by the firrn vidc thcir lcttcr datcd 2010412011 has bccn pcruscd which is nol
cornpletc/proper and they may be asked to subrnit thc lollowing inforrnation(point-wisc) lor thc cablcs

covercd in thc Advancc Authorizalion :

Sizc olconductors in cablcs alongwith quanlitics ol'cablcs
Voltagc rating oIcablcs, conductor sizc wisc.

Kms., conduclor sizc wisc.

Detailed calculations for thc rcquircment of each raw rnatcrial. cxport prodr.rct wisc supportcd by
the Cross sectional diagrarn of the cable/Buycrs data shcct.
Nct wcight pcr KM of cach Cablc.
Material balancing viz. nct contcnt of cach and indigcnous input, cxport product wisc, pcr
KM ofexpofl product.

6. 'l'otal rccluircrncnt olcach raw rnatcrial, cxporl product wisc. in a tabular lilrrn.

'['hc casc stands to 25.07.2017.

0
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Casc No.AR-152
Ⅳlcctillq No.6/81

I)atcd:- 13.06.2017

Casc No.AR‐ 153

Mcctint No.6/81

I)atcd:-1306.2017

Casc No.AR-154

I)atcd:― 13.06.2017

Subject:

１

０
４

う
Ｄ
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Cascヽ o 1ヽこ 155    N71/S JAIヽ SOヽ (lA131,I:SIヽ DIA PRIVATI:lン IMH｀ 1〕D

MCCIⅢ 8ヽ 9:`/登 1   111Q!Jlqが 9:O1/81/050/00215/AM16/DI]S.I1/
1)atcd:-13.06.2017    1 1tIン A Irilc lヽ o:08/24/040/00095/AM16/

SL10iCCt:―           I R(ltilicそ ltit、 11て、1｀ 11()「 111ヽ in respect of aclvanc,e authorization no. 0810135610 clated

1 03.07.2015

I)ccision:NC dccidcd to ask thc flrill to submitinformation as per DIPP UO No.12/45/2017-′ 「 SW/155-
A/1t datcd 13.06.20 1 7as L11ldCri

Rcply submittcd by thc firm vidc their letlcr dated 2010412017 has bcen pcrused which is not
complcte/propcr and they may be askcd 1o submit thc following information(point-wise) for the cablcs
covcrcd in thc Advaucc Authorization :

l. Sizc olconductors in cables alongwith quantities of cables in Kms., conductor size wise.
2. Voltagc raling ol'cablcs, corrductor size wise.
3. I)ctailcd calculations for thc rcquircment of cach raw rnaterial, export product wise supportcd by

thc Cross scctional diagram of thc cablc/l]uycrs data shcct.
4. Nct wcight per KM o[ each Cablc.
5. Material balancing viz. net contcut oleach imported and

pcr KM olcxporl product.

'l'lrc 
casc stands dclcrrcd to 25.07 .2011 .

(,そ lscヽ ()ヽ R156    M/S.JAIヽ SOヽ (〕 A131ッ I〕SIヽ DIA PRIVATIう I´ Iヽ41TI〕 D

Yρ9118N■ユ型 __J!Xと壁L螢 0:01/81/050/00481/AM16/DES.I1/
Datcd:-13.06.2017  1 RIン A Irilc No:08/24/040/00092/AM16/

Subjcct:- I Itatincation of norills in rcspcct o「 Advance Authorization No. 0810135611

1 datcd 03.07.2015

I)ecision: NC dccided to ask thc finn to submit information as per DIPP UO No. 1214512017-'fSW/156-
A/R dalcd 13.06.2017 as under:

Reply submitted by thc firm vidc their letter dated 2010412017 has been perused which is rrot

cornpletc/proper and thcy may be askcd to submit the following information(point-wise) for the cables

covcrcd in thc Advance Authorization :

l. Size of conductors in cablcs alongwith quantities of cables in Kms., conductor size wise.
2. Voltagc rating of cablcs, conductor size wisc.
3. Dctailcd calculatiorrs for thc rcquirement of import item, conductor size wise supported by the

Cross scctiorral diagram ol'thc cablc/Iluyers data sheet.

Net wcight pcr KM ol cach Cablc
Matcrial balancing viz. uct corrtcnt ol'cach irnported and indigcnous input, export product wisc,
pcr KM olexpo( product.

6. 'l'otal requirclncnt o[ raw matcrial. cxport product wisc, in a tabular form.

'l'hc casc stands dcfcrrcd to 25.01.2011

N71/S.AI´ S′ 1｀OM INDIA lン IMI′「 I〕D
H(さ F‖c No:O1/81/050/00346/AM16/DES H/
RIン A「 ilc Noi 34/24/040/00163/AM16/

ol advancc authorization Iro.

４

一５

―            |

Ⅳlodi「lcation of ratiFIcd norills in rcspcct

3410041507 datcd 14.09.2015.

I)ecision: NC dccidcd to modify thc nonns for thc abovc AA as pcr DHI commcnts vidc UO No.
'fSW(l]) 3121512015 datc 1310612017 (Copy cnclosed).型19ti9,_釜 92rdingly.
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Mccting No.6/81

I)atcd:-13.06.2017

Casc No.AR― 158 M/S.(〕 ItID INDIA POWi3R CABIッ 1〕S PRIVATI〕 Iッ Iヽ4H｀ 1〕D

HQ「 ilc No:01/81/059QY72`AM17/
Itlンノヽ lrilc lヽ o:05/23/040/00104//ヽ Ⅳl1 7/

nlloaiti.ution ol ratificd ttortns in rcspcct oI Advarrcc Atrtltorization

0510398727 datcd 03.062016.

Decision: NC decided to modify thc nonns for thc abovc AA as per DIPP comrncnls vide tJO No.

12/45/2017-′ I｀SW/158-A/R datcd 13/06/2017:

I . Words " 1 100 V" rnay bc suffixcd with the dcscription of cxport itcms at Sl. No' I to 4.

2. Quantity of import itcm at Sl. No I viz. Aluminium Ingots(lr.C. Grade) may bc allowcd as

appliedfori.e.22220 Kgs.as l.0lKgs./KgcontcntinthccxportproductatSl.No.l.
3. Quantity of import item at Sl. No 5 viz. Aluminium Ingots(l:.C. Gradc) rnay bc allowcd as 81 53

Kgs., for expor1 item at Sl. No. 2,takingcluc from [lngincering'l'ablc 5.

4. Quantity of import item at Sl. No 9 viz. Aluminium Ingots(li.C. Grade) rnay bc allowcd as23525

Kgs., for export item at Sl. No. 3, taking clue from [lngineering'l'ablc 5.

5. Quantity of import item at Sl. No 13 viz. Aluminium Ingots(ti.C. Gradc) rnay bc allowcd as 8106

Kgs., for export itcm at Sl. No. 4, taking clue from Iinginecring'l'ablc 5.

6. ImportitemsatSl.No.2to4,6to8, 10to12&l4tol6(PVCRcsirr/PlasticizerandFillcr)rnay
be deleted as export ilcms are XI,PD insulated and thcrcforc, do no1 contain any PVC

Compound .

RA may take suitable consequcntial action accordingly.

Casc No.AR-159 M/S.MASS―
′
I｀ 1〕CH CONTROIンS PRIVATI〕 Iン I｀41TI〕 D

HO Filc No:01/81/050/00033/AM09/

RIン AIオilc No:03/95/040/00133/AⅣ 108/

Modincation of rati「 Icd 1lorills in rcspcct of ノ`dVancc Aut1lorizatioll ヽo. |

031043101l dated 29.05.2007.                                         |

Decision: NC dccided to modify thc norms for thc abovc AA as pcr DII)P colnmcnts vidc UOヽ o

12/45/2017-´ FSW/159-160-A/R datcd 13/06/2017:

Keeping in view that clubbing of Advancc Authorizations No. 03 I 043 I 0l I datcd 29.05.2007 &
0310431026 dated 29.05.2007 has been allowcd by PRC in its rnectingNo. 1g/AMl3 datcd 28.8.2012

, for thc purpose of redemption , quantity of import itcm No. I (Rcctificrs) aftcr clubbing, rnay bc

allowcd as 650 Nos. on net to nct basis with accountability clausc.

t_14 ,"rV t"fe sritaU cntial action accordingly.

卜10 1rilc No:01/81/050/00034//ヽ Ⅳ109/

RIン AI「 Hc No:03/95/040/00132/AⅣ108/

Modincation of rati「 lcd norills ill rcspcct ol｀  Advancc Aut1lorization ヽo. |

0310431026 datcd 29.05.2007.

Decision: NC decided to modify the norms for thc abovc AA as pcr DIPP comrxcnts vidc UO No.
1214512017-1'SW/l 59-160 -AlR dated 1310612017 :

Keeping in view that clubbing of Advance Authorizations No. 03 I 043 I 0l 1 datcd 29.05.2001 &.

0310431026 dated 29.05.2007 has been allowcd by PRC in its mcctingNo. lglAMl3 datcd 28.8.2012

, for thc purpose of redcmption , quantity of import itcm No. 1 (Rcctificrs) after clubbing, rnay bc

allowcd as 650 Nos. on net to nct basis witlr accountability clausc.

ヽ()

lνlcctintt No.6/81

I)atcd:-13.06.2017

7

JtA may take suitable consequcntie! ugtloll uggglq11gly:_ _-_ _

Casc No.AR-160 M/S.MASS―・I｀ 1〕CII CONTR()Iン S PRIVATl〕 I′ IMITIう D

No.6/81

rs*< fiHg lsAu.rtr r6lNGl-{
sq qgaffiqpq Rqt qrqv

D€puty Dlrector GeneEl of Forelgn Trado
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(lascヽ o.AIく -161    1ヽ′1,s/Eヽ Illl

|鋤m:    1潔
I=寵 .メキI:nnS h 

κttd OfadⅧ cc

PRECISI()N PRIVATE LIヽ 41TED

Dccision: NC observed that representatiorr
MSMII lor courrrcnts. NC dccided to await

'l'hc casc slands dclcrrcd Lo 25.01 .2017 .

for ratification of norms I'or the above AA
thcir reply and dcfcr thc casc.

aLitl10rization 1lo. 0710105419

was relcrrcd to

Casc No.AR- 162  1M/S.MAN INDUS・ I｀ RIES(INDIA)Iン IMI´「 ED

I RI_A Filc No:03/95/040/00102/AMl1/

Modificatiorr of -['xcA nor'* in-r".pcct ol ,d"""* ;tn*irrtiml iV100HICa1lon oI  Hxco nOr:ll
1 0310575282 datcd 20.05.2010t′ DlUD/D∠ OZ Clal

Dccisioni NC dccidcd to mOdify thc nornls for thc abovc AA as pcr DIPP coml■ cnts vidc UO No.
12/45/2017-´ FSW/162-A/1t datcd 13/06/2017:

I . 'l'ypographical crror rnay bc corrcctcd in respcct of import
rnay bc corrcctcd lrom "Polycthylcnc" to "Polypropylcnc".

at No. 5 and description

RA nr ay ta k,c q u j lab I 9_c o 1 s9,q Uc ! tiq] .act i g 11 qg_c-o r{t qg1y.

,M/S.MAN INDUS′
I｀ ItII〕 S(INDIA)I′ IMI′ I｀ 1:D

IHQ「 ilc N():01/81/050/00040/AMl1/
l lヽ 1_′A 「 ilc No:03/95/040/00103/AMl1/

I Modincation of ratiflcd norms in rcspcct of Advancc Authorization No.

1 0310575295 datcd 20.05.2010.

Dccision:NC dccidcd to modify thc norms for thc abovc AA as pcr DIPP comments vide UO No.

12/45/2017-′ I｀SW/163-/ヽ /1t datcd 13/06/2017:

l. 'l'ypographical crror may bc corrcclcd in respcct of import itern at Sl. No. 5 and its description may
bc corrcctcd l'ront "l)olycthylenc" to "Polypropylenc".

I{A nray takc suitablc c<rnscqucnlial action accordingly.

Datcd:-13.06.2017  1 RI´ A「 ilc No:56/24/040/00027/AM17/

SLrb-icct: I RttHicttbn of noHns in respect of advmcc a雌 hoHzabl nO 5610004971

― ―一―一――――――-14製J08.08.2016.
Dccision:NC observcd that rcprcscntation for rati「 lcation of norms for the above AA was

Dccision:

rcl'clrcd to
MoS lor coulrlrcnts. N(l dccidcd to ar.vait thcir rcply and dclcr thc casc.

'l'lrc casc stands dcl-crrcd to 25.07 .2011 .

(lascヽ ()AIt- 165   1ヽ1ヽ RljBYヽ41CA COMPAヽ Yl,Iヽ41TI〕 I)
ンlcctingヽ o.6/81     ‐ 11(、)Filcヽぃ:01/81/050/00336//ヽ M15/
Datcd:-13.06.2017  1 1tLA Filc No:02/24/040/00057/AM15/

Si司 6ct「
~~~~~~~~―

l katiication of noFmS in rcspcct of advancc authorization no.0210204262

____旦 空 盤 型 梁 O14.

NC dccdcd to ratify Jlc norms for thc above AA as

37
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12/45/2017-TSW/165-A/R datcd 13/06/2017:

l. Nct wcight olexporl product may bc spccificd as 4730 Kgs.

2. Quantity of import itcrn at Sl.No.l rnay bc allowcd as applicd lbr i.c. 935 Kgs bcirrg lcss tharr thc

nct contcut in export itcms..
3. Word "rclcvant" rray bc prcfixcd with thc dcscription olimpor1 itctn at S.No.2 arrd its qtrarrtity'

may bc allowed as appticd lor i.c. 325.25 Kgs. bcing lcss than thc nct cotrtcrtt itt cxpofl itcms.

RA may tqk"ltLilgllp c_onseqlcntial action accordingly.

M/S.RUBY MICA COMPANY Iノ IMI′ I｀ IうD
HQ Filc No:01/81/050/00oJ9/AMIol ______
RLA F‖ c No:02/24/040/00130/AⅣ l15/

n"tit'"ut-i* of Nor,ri of [auai"" Authorization No.0210205033 datcd
26.09.2014

Dccision:NC dccidcd to ratitt thC norins for thc

12/45/2017-´ I｀ SW/166-ノ /`1t datcd 13/06/2017:

abovc AA as pcr UPI' iommcnts vidc t,()ヽ ().

l. Net weight of export product may be specified as 4840 Kgs.

2. Quantity of import item at Sl.No.l may be allowed as applied for i.c.956.136 Kgs., bcing lcss

than the net content in export items.

3. Word "relevant" may be prcfixed with the description of import item at S.No.2 and its quantity

may be allowed as applied for i.e. 332.816 Kgs. bcing lcss than thc nct content in export items.

take sr"ritablc corr ucntial action accordi

Casc No.AR―  167
llQ Filc No:O1/81/050/00600/AM15/

ItLA F‖ c No:02/24/040/00185/AM15/

Rutit=,r-urio,Mncc Authorization No. 02f OZOi:+t datcd

16.12.2014

Decision:NC dccidcd to ratify the norms for thc abovc AA as pcr l)II)P col■ nlcnts vidc t」 O No.

12/45/2017¨TSW/167-A/R datcd 13/06/2017:

Net weight of cxport product may bc specified as 4730 Kgs.

Quantity of import item at Sl.No.l rnay be allowcd as applicd lor i.c.

than the net content in export itcrns.

934.992 Kgs. bcing lcss

3. Word "rclevant" may bc prcfixed with the dcscription ol irnporl itcm at S.No.2 and its qLrantity rnay

bc allowed as applied for i.e. 325.252 Kgs. being lcss than thc rrct contcnt irt cxport itcrns.

RA may take suitablc conseqge_ntlql acl&n qgggfqilfgly._ 
_

Casc No.AR―  168 M/S RUBY MICA COMPANYI′ IMII｀1'D
McctinA No.6/81

ヽ(). 0210205623 (latcd

RI′ A「 ilc No:02/24/040/00224/Aン l15'

R-ati fi iati on ol,f oniri-o f [Oro,r." Ar"tthorizat i on
10.03.2015

Dccisioni NC dccidcd to ratify thc norms for thc abovc AA as pcr DII)P conlmcnts vidc t」 0ヽ o
12/45/2017-TSW/168-A/R datcd 13/06/2017:

Net weight of expoft product may bc spccificd as 4840 Kgs.

Quantity of import item at Sl.No.1 may be allowcd as applicd
than the net contcnt in exporl itcms.
Word "relevant" may bc prefixcd with thc dcscriptiorr o[- irlport

lirr i.c.95(r.736 Kgs.. bcinu lcss

itcrrr at S.\rr.l antl it. rlrurrrtitr

角十 九

_11′ 1 li::||'1,■ 117.Fざ 11'き11ヒ。「
1.| .1::●′|111,I・ 1「 [1∴l,111:
∪・ y二ζ lll::、  1,,il:ヽュ

'■

t`.`hi

Casc No.AR- 166

Datcd:-13.06.2017

Mcctillg No.6/81

Datcd:-13.06.2017

―
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may bc allowcd as applicd lor i.c. 332.816 Kgs. bcing less than thc net content in export itcrns.

I{A rnay takc suitablc conscqucntial action accordin

(lascヽ ()AR―  169   1ヽ‐ヽ SAIヽ 1:S′ F TU1311S PIRIVATl〕 I´ IMITItD

i V9,118ヽ 911イ尋l   `いや[ilC N()101/81/050/00316/AM17/
II'11911丁 l亀

p。1291_l JRLン A Filc No:08/24/040/00100/AM17/

I SuOiCCt:        I Ratincation of Norins of Advancc AuthoHzation No.0810138235 datcd
07.07.2016.

Dccision:ヽ C dccidcd t()ratitt thC norins for thc abovc AA as pcr DIPP coinmcnts

12/45/2017-′ I｀ Sヽ /ヽ/169-/ヽ/1t datcd 13/06/2017:

UO No.

l. Words " OI) 28 r.r-un and lcss" rnay bc sul'fixcd with the description of export item.
2. Words " O[) 30 rnur and abovc" rnay be suffixed with the dcscription of irnport item.
3. Quantity ol iurport itcrn namely, "Cold drawn Carbon Steel 'l'ubc(Mother'l'ube) olrelevanl grade

and OI) 30 mm and abovc" may be allowed s 200160 Kgs. as Lll2 Kgs./Kg. content in cxporl
ilcnrs aftcr taking 25 Yo rccovery fi'orn scarp as clairned by the firm.

LIM I´ 1｀ 1]D

I)atcd:-13.06.2017    1 itl´ A 
「
ilc N():03/95/040/00402/AM10/

面
~~~~~|卜

型1望Ⅲ Of Norllls of Advance Aut1lorization No. 0310539377 datcd
― ―一――一一――――――――la■

g22o09.

Dccision:NC obscrvcd that reprcscnt江 lon for tttiflcation of no111ls fOr the above AA was rcた rred

MSMIi fbr comrncrrts. N(l dccidcd to await thcir rcply and dcler thc casc.

'['hc casc sland^s dclcrrcd to 25.07.201 7.

I)atci30.06.2017

1)lacc:1ヽ c、vI)c‖ li

(tlaljit Singh)
t)cputy Dircctor Gcncral Irorcign 'l'radcffi

t(,+
(Vinod (rru. Kashyap )

["orcign'l'rade Devclopment Offi cer
li-ic it'r'{ iFYr|,I

Vlrlr ' -i - _.r..r'lAP

..,1 r,;;11]

=バ
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一ノ3・ 6・ 2げア
Departrrlent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 13/06/2017‐ Case No.17/24/81(Ⅳ 1/S Anglo Steel Private Ltd。 )(Advance

Authorization No.0310801043 dated 15。 12.2015)

Advancc Authorisation may bc ratifled as under on repeat basis as per Advance

Authorization No. 0310810638 dated 19.01.2017 ratifled in NC mceting  dated
16/05/2017:

1.Words``BTC/EUE/LTC/STC"may be preflxed with the description of
export product.

2漑
蹴}1:Vttlttt」rittL:喘鳴ギ1よ ll∫電盟:l柵1

the exportitem taking clue from SIONs C-385&C-593.

Nonns comrnittee may take a view

/■ 補 L→ト
(S.Ko Jain)

Development OfflCer

TSW/20  datcd 13/06/2017

-4ο´



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13t06t2017- Case No. 18/24181 (NOs Anglo Steel Private Ltd.) (Advance

Authorization No. 0310801045 dated 15.12.2015)

Advance Authorisation may be ratified as under on repeat basis as per Advance

Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

16105120t7:

l. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export Product .

2. Word "Relevant grade and size " may prefixed with the description of import

item and its quantity may be allowed as 400 MT as 1.60 Kgs./Kg. content in

the export item taking clue from SIONs C-385 & C-593.

Norms committee may take a view

ん
ノ7

才
|レ loこ1し・′}_

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/21  dated  13/06/2017
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 13/06/2017-Case No.16/24/81(Ⅳ 1/S Anglo Steel Private Ltd。 )(Advance
Authorization No.0310801123 dated 16.12.2015)

Advance Authorisation may be ratified as under on repeat basis as per Advance

Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

t610512017:

1. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export product .

2. Word "Relevant grade and size " may prefixed with the description of import

item and its quantity may be allowed as 400 MT as 1.60 Kgs./Kg. content in

the export item taking clue from SIONs C-385 &. C-593.

Norms committee may take a view

(S.Ko Jain)
Development Offlcer

Norms CoIIImittee II

DIPP No.12/45/2017-TSW/22 dated 13/06/2017

扁 講 里

iil:lli:il:lii::ili:::ii::::i:lll:illi::11
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13t06t2017- case No.l9t24t81 (M/s Anglo Steel Private Ltd') (Advance

Authorization No. 03 I 080 I 126 dated 16'12'2015)

Advance Authorisation may be ratified as under on repeat basis as per Advance

Authorization No. 0310810638 iated lg-Ol.2)l7 ratified in NC meeting dated

l6l05l20lt:

1. Words .. BTC/EUEiLTC/STC" may be prefixed with the description of

exPort Product '

2. Word .,Relevant grade and size " may prefixed with the description of import

item and its quantity may be allowedut +oo MT as 1.60 Kgs'/Kg' content in

theexportitemtakingcluefromsloNsC-385&,C-593.

Norms committee maY take a view

(S.K.Jain)
Development Officer

TSW/23  dated 13/06/2017

虚
一
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 13t06t2017- Case No.20t24181 (M/s Anglo Steel Private Ltd.) (Advance

Authorization No. 03 I 080 f I 22 dated 16.12.2015)

Advance Authorisation may be ratified as under on repeat basis as per Advance

Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

t6t05l20n:

l. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
exPort Product .

Z. Word 'T.elevant grade and size " may prefixed with the description of import

item and its quantity may be allowed as 400 MT as 1.60 Kgs./Kg. content in

the export item taking clue from SIONs C-385 & C-593'

Norms committee may take a view

Norms Committee II
DIPP No.12/45/2017-TSW/24 datcd 13/06/2017

′
´
]夕 l・

`lt・
′L

(S.K.Jain)
Development Offlcer

Ⅵ識 鰍

まF穏ざ ミ.総■..
●IIヽ 、■ 僣 'i● 41ハ ■,■
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DEPARTMENT OF‖ミ
g6`♀
賃躍 器 イ

`∫

」:。MoTIoN

(TSllV Section)

SubleCt i    鯖il:&。」l巣11ミ;IF[IFn  No.0610038371  dated  26‐
04‐2016-

Ref:DGFT UO No.01′ 81′50′ 167′ AM‐ 17′DES‐
2

ln the past with the recommenda10n of Department of C&CP the norm
was approved in the norrnS COnlrnittee for rnanufacture of Brush BOX rnade out of

Phenolic MOulding COmpound.AccOrdingly,the folloWing is recottmendedi

Vide letter dated 16-03-2017, the firm has submitted the details as under :-

SPRU Runner P呈L型墜塾

47.50 gramsTotal materlal re@
Matenal requiredlqr ens-Pe!

net rnaterial reqq!1991

438/7.50=58.40

Phenolic
Moulding

Brush Box made out of Phenolic
Moulding ComPound (weighUPiece

Consultant

DGF丁 〔DES‐ l!)

qa€t< fl{'B /BALJT-r srNGH
rsq 5ETFTC?rfi Rqr qrcrr<

Doputy Dlreolor Gen€ral ot Forelgn Trado
Rq rqrq? q-grffisrra-q

Olrectorats Gen€El ot Forelgn TEd€qrFFq q=i =rdfq -iartrtx
Mlnlstry of Commerce & lndustry

sefrrr rr+q. r€ Gd-rroorr
Udyoo Bh€wEin, New Dolhl-11OO11

_4『´

30.00 grams
16.00 grams
1.50 grams

11.88 orams

7.50 qrams

4.38 orams

Ⅵ  AP
も,11,■りЪ:J翼7濡需3乱..
。.li二 11.喀ギ1.IIn'♂ 潔゙、ur鴇 ...
・
11ぷ玉誌II職《酬 :議ド
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1310612017- Case No. 7/14181 (M/s Anglo Steel Private Ltd.) (Advance

Authorization No. 03 I 0805759 dated 28.06.2016)

Advance Authorisation may be ratified as under on repeat basis as per Advance

Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

1610512011:

1. Words " BTCIEUE/LTC/STC" may be prefixed with the description of
export product .

2. Word "Relevant grade and size " may prefixed with the description of import

item and its quantity may be allowed as 240 MT as 1.60 Kgs./Kg. content in
the export item taking clue from SIONs C-385 &, C-593.

Norms committee may take a view

′gl“

`|
/レ
´

2‐フュ_(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/58 dated 13/06/2017

qs<f,rer fiHE /BALJI-r sINGHsq r6TF-e=lF Rvr qrqr<
D€puty DlFctor Genecl of Forelgn TEdo
_.8-<=T E{rqrg {ETti-<!11<zq
Dlr€ci_orate ceneEl ot For€lgn TEde
- q-iFtw q.el geTT EIaTq;rdI
Mlnl6try of Commerca & lnduEtry

.. .B-€ia lrqq, =r{ fe<ff-rroorrLr(iyoc BhBwan, New Oethi-1iOO11

-4′―

\r.!
iu;ry* anlt1

\/tqOL) ;\Urvi,rs KASH iAP
t,if,-n rqrlrrr r,}.FT{r s'!).4ra

-., ln f rade O.,'../c!op,Icfit Otflqot
..iyt altrriY oirr:,,]tr*?n(.:21

1.. ..torate C,o,r.r,-lr dl Farorgrn T.odc
.rrl?),,4 f!rti.,.,r;.,r)r. {r/ (jr,'r...r...d.

-r a) !l '!r , .lri r:rc.-{}
lJdyoC Plx1.-.6-. lNTjw cJollrr
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 13106t2017- Case No. 6/14181 (M/s Anglo Steel Private Ltd.) (Advance

Authorization No. 0310806780 dated 02.08.2016)

Advance Authorisation may be ratifled as under on repeat basis as pcr Advance

Authorization No.0310810638 dated 19.01.2017 ratifled in NC mccting  dated
16/05/2017:

1. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export products at Sl. No. | &2.

2. Word "Relevant grade and size " may prefixed with the description of import

items at Sl. No. t & 2 and their quantities may be allowed as 560 MT each

as 1.60 Kgs./Kg. content in the export items taking clue from SIONs C-385 &
c-593.

Norms committee may take a view
- -l-o *

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/63 dated 13/06/2017

―奇7″



Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 13t0612017 - Case No. 30/20/81(M/s Mauria Udyog Limited) (Advance

Authorization No. 0510400470 dated 25.11.2016)

Advance Authorisation may be ratified as under:

1. Quantities of import
per SION C-704.

items at Sl. No. 1,3 & 4 may be allowed as applied for as

64
6"tr

2. Quantity of import item at Sl. No. 2 may

5155974 Kgs. as per SIONs C495 &, C-704.

3. Import items at Sl. No. 5 may be allowed upto

per SION C-704.

Norms committee may take a view

be allowed as applied for i.e.

3 %o of FOB value of exPorts as

ルよ。原|``|ル
′二

Development Offlcer

Norms Committee II
DIPP Nol2l4512017-TSW/84 dated 13/06/2017

VINOD Kl,,M rR KASHr'AP
t*a qtriF r.i.s*r orl}or{l

Fo,.r.oh tr3Cc l:r\,.:loparcnl Ottico.
l.;ilY, <!tltt .!(:::;tO{lli{r,

Ori-.. ldraic (;Ls,t:,.\: Of FOroign freda
qrltl.:& ft'r11r1,1..,a111 (rr ()rr4trrrrrrco

qyt'lttt(*rir;trr4l
udy-g Elirrr *sn, Bastt Errllil

q-er*s f.i€ /BALJ!-r SINGHgq q-6rffiPq5 frer qrrrr<
Deputy Oirocto. Genoral o, Forelgn Trade

ffiq-r qr.Trra qE:rf*qrrflT
Dlrectorate Genoral of Forelgn TEde

efltrGq q..i g-d1-'I ri;1r6ryq
Mlnlstry of Commerce & lndustry

€EiFr ir-.r=r. <g fed-11oo1l
Udyog Bhaw€in, New Delhl-11OO11

-h8-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 13106t2017 - Case No. 31/20/81(M/s Mauria Udyog Limited) (Advance

Authorization No. 0510400472 dated 25.1 1.2016)

Advance Authorisation may be ratified as under:

I . Quantities of import items at Sl. No. l, 3 & 4 may be allowed as applied for as

per SION C-704.
2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

6015303 Kgs. as per SIONs C495 & C-704'

3. Import items at Sl. No. 5 may be allowed upto 3 % of FOB value of exports as

per SION C-704-

Norms committee maY take a view

ノ/二
´才

1夕 ぃζlレノた
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
E)IPP No.12/45/2017‐ TSW/85  dated  13/06/2017

#Jffi
VIN00 KUMAR KA3HYAP

f,}.i-4 lmffc iil.mtt .rrilqrr{l
F ->f -.,1n 1.5Ce t)+vclrpfient Otric!.

: r*tt elllrr;q e(:.ili*yt!(rt4D:, ....Et_O C;uoa.,ir 6f ForOigd Trrd.qrl;i,r!,! Fil'rll rtr, r.,*;tr {r, i; lrlr.l{.ro!
. - d JJ) !i rr-i. , "frl f-ilcCl
rJAyag lathBwaE, Dlerw 9r,",

_●9-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1310612017- Case No. 19/20/81 (lWs Jindal SAW Limited )
(Advance Authorization No. 0510400595 dated 02.12.2016)

Advance Authorization may be ratified as under:

1. Thickness of 3LPE coating in export items at Sl. No. 1, 2 & 3 may be

specified as 3.0 mm.
2. Net weight of export items at Sl. No. 1,2 & 3 may be specified as 37.206 MT,

42.525 MT & 20617 .544 MT respectively.
3. Import item at Sl. No. 1 shall be of thickness 15.90 mm & relevant grade as

contained in the export item at Sl. No. 1 and its quantity may be allowed as

38.386 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 1 as per

sIoN c-r291.
4. Word " Electrode" may be deleted from the description of import item at Sl.

No. 2 and quantity of import item at Sl. No. 2 may be allowed as applied for
i.e.0.151MT asper SION C-1291.

5. Quantities of import items at Sl. No. 3 to 5 & 8 to l0 may be allowed as

applied for being less than 2 o/o of FOB value of export item at Sl. No. 1.

6. Quantities of import items at Sl. No. 6 &.7 may be allowed as 147 .6 Litres &
49 .2 Litres receptively.

7. Quantity of import item at Sl. No. ll viz. Epoxy Powder of relevant grade

may be allowed as 0.036 MT as per SION C-1291.
8. Quantity of import item at Sl. No. 12 viz. Adhesive of relevant grade may be

allowed as applied for i.e. 0.078 MT as per SION C-1291.
9. Quantity of import item at Sl. No. 13 viz. Polyethylene(PE) of relevant grade

may be allowed as 0.999 MT as per SION C-1291.
10. Import item at Sl. No. 14 shall be of thickness 15.90 mm & relevant grade as

contained in the export item at Sl. No. 2 and its quantity may be allowed as

43.233 MT as 1.05 Kgs./Kg. content in the export item at Sl. No. 2 as per
sroN c-1291.

Il. Word " Electrode" may be deleted from the description of import item at Sl.
No. 15 and quantity of import item at Sl. No. 15 may be allowed as applied
for i.e. 0.170 MT as per SION C-1291.

12. Quantities of import items at Sl. No. 16 to 18 &21to23 may be allowed as

applied for being less than 2 % of FOB value of export item at Sl. No. 2.

13. Quantities of import items at Sl. No. 19 &20 may be allowed as 165.5 Litres
&. 55.3 Litres receptively.

14. Quantity of import item at Sl. No. 24 viz. Epoxy Powder of relevant grade
may be allowed as 0.040 MT as per SION C-1291.

15. Quantity of import item at Sl. No. 25 viz. Adhesive of relevant grade may be
allowed as applied for i.e. 0.088 MT as per SION C-1291.

16. Quantity of import item at Sl. No. 26 viz. Polyethylene(PE) of relevant grade
may be allowed as 1.119 MT as per SION C-1291.

´ SO″

ー_ W¬ 碇
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Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/89

-/ 
-,t*

- (S. K. Jain)
Development Officer

17.

18.

19.

20.

Import item at Sl. No. 27 shall be of thickness 15.90 mm & relevant grade as

contained in the export item at Sl. No. 3 and its quantity may be allowed as

applied for i.e. 20951 .53 MT as 1.05 Kgs./Kg. content in the export item at Sl.

No. 3 as per SION C-1291.
Word " Electrode" may be deleted from the description of import item at Sl.

No. 28 and quantity of import item at Sl. No. 28 may be allowed as applied

for i.e. 82.433 MT as per SION C-1291.

Quantities of import items at Sl. No. 29 to 3l & 34 to 36 may be allowed as

applied for being less than 2 % of FOB value of export item at Sl. No' 3.

Quantities of import items at Sl. No. 32 & 33 may be allowed as 78552 Litres

& 26237 Litres receptively.

Quantity of import item at Sl. No. 37 vrz. Epoxy Powder of relevant grade

may be allowed as 19.225 MT as per SION C-1291.

Quantity of import item at Sl. No. 38 viz. Adhesive of relevant grade may be

allowed as applied for i.e. 42.167 MT as per SION C-1291.

Quantity of import item at Sl. No. 39 viz. Polyethylene(PE) of relevant grade

may be allowed as 539.6 MT as per SION C-1291.

Norms committee may take a view

21.

22.

23.

dated 13/06/2017

era<f,r< Ri= lgau.lrr stNGHsq irETFe.gte frvr qrqrs
Deputy Dlrector GeneEl of Forelgn TEde
--iq<fl 6fiqIg rf-ETr{EI.rrfiq
Dtrectorate Ggneral af Forelgn TEdeq-rFnq q.i gdFI eiare-rq
Mlnlstry of Commerce a tnauslry

,oHEnffi"5,ffiiAi-9?66,,

ViN00 KuMか R KA3HYAP
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Government of India
Ministry of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (VoLf) in respect of Advance
Authorization No. 0310809585 dated 5.12.2016 issued in favour of M/s. UM Cables Ltd.
Mumbai

Reference DGFT U.O. No 0l1811501632lAM|7IDES-11/33 dated 3.02.2017 vide which
comments of this Department have been sought on the above mentioned application of M/s. UM
Cables Ltd. Mumbai for export of "Optical Fibre Cable".

2.The FOB valuc of exportis Rs.245,388,000.00(US$3,718,000.00)and CIF valuc of
lmportis Rs 208,199,952.00(USS 3,061,764.00).

3. The application has been examined in the Department of Information Technology from
technical angle. The items proposed for import are essential to manufacture the export product.
This Department recommends ratification of norms of advance authorization as follows:-

S.No. Description UOM Wastage allowed % Quantity
Recommended

l Singic Mode Optical

Fiber

KM 4.00 167890.9

う
∠ Polybutylene

Terpthalate(PBT)
KG 2.00 123424

つ
０ Cable filline Compound KG 1.50 68558.8
4. HDPE Black COmpound(80%) KG 2.00 866300。7

LLDPE Compound(20%) KG 2.00 216559.1
6. Colouring Ink KG 1.00 198.2

)

r

と
Ｄｉｒｅｃｔ
Ａ

Vinod Kumar Kashyap. FTDO. DGFT
MeitY IJ.O. No. t7(16)/20n-tpHw dated 15.05 .2011

IHqa-fl-il pa zea.r_.lG srNGH_ str qsrR-i-qr-o a>-JD"pN,v. oii!,J'-ct;il'1; ;1.#m o "o t.b&iii t"i3l'll"-oi'5 EEtHo",dsE"Y-wrffi;;
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GOVERNMEN丁 OF INDIA
l          MINiSttRY OF COMⅣ lERCE AND INDUSTRY
・   0/0.THE ADDIT10NAL DIRECTOR GENERAL OF FOREIGN TRA呼

:             
・と     'Ч

|:11100829AMl:ド
く
tiレ
              DAT!論3.'1017   11

・
.・‐ ●       月

中

;与      」:
To′    :・                       I      言.
The Directdr General of Foreign ttrade′

New Delhi■ 110011.
■

Kind Attn.: shri Baliit Sinsh Dv. DGFr (NS 
; 

...! 
_I_!

三 ャ̈ざ ヤ    ｀ら
"

thorizaJon oTfepeal■らsistt    ・ :毒Sub.:Grant Of Advance aL

as per Para 4.7&4.ア .2 of}

Sir′

l:li:l:)漁:『lllttPI澳Υ::::‖
ノ
][e::ξ層異1桑・

M/s.PREMIER INDUST

Advance authorization No. 0〔

。　　　一ゃ
、　一ダ
　　　，′”

′Ｌ

′
　

・̈

are not forwarded to the Headquarters due to following reasdfx e
・ ‐

与

The Advance authorization has been issued onlepeat basis-in terms of para 4.7

read with para 4.7.1- & 4.7.2 of HBP (Vol.lV) on basis of decision of Norms Committee irf
15 dated 9.2.2016(HQ FINo.01/81/050′ り腱〕73/AM 16).ThざMeeting No.22/81-ALC 2/20:

b・
copy of decision is enclosed herewith.
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Encl.: Copy of decision.
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B'G'Let7Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 0310811575 dated 02.03.2017 - M/s Phoenix Foils Private
Limited, Mumbai.

DGFT may refer to their UO note No 01/81/50/058/AM-18/DES-2/05 dated
26.04.2017 for ratification of input-output norm for import of Hot RollediCold Rolled
Stainless Steel Coils, wide coils, strips, Thickness 0.20 mm to 5.0 mm ( Grade
304/304L) (Prime) against export of cold rolled stainless steel strips thicknesses
0.01 mm to 3.00 mm ( Grade 3O41304L) ( Net Weight = 60000 Kgs) by M/s Phoenix
Foils Private Limited, Mumbai for comments/views of the Ministry of Steel. ln this
connection, the following information of the above mentioned AA may be obtained
from the applicant so that the aforesaid AA could be ratified:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils/strips
(Prime) and quantity thereof to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel
coils/sheets/strips and quantity thereof to be exported.

sa
(S.K.Bhatnagar)

Deputy I nduskial Adviser
Telefax: 011-23062490

ArrVinod Kas Bhawan,
Ministry of Steel UO.No. 2(10\t2U6-fD Vot-t dated 29.05.2017
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F.No. 216112011-TW
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norm in respect of Advance Licence No. 0310811805
dated 14.03.2017 of M/s KRYFS Power Gomponent Limited, Mumbai.

DGFT may refer to their UO No 011811501 044 IAM-18/DES-2/6 dated 27.04.2017
whereby the above mentioned Advance AuthorizatiorilT-lul/,s KRYFS Power
Component Limited, Mumbai has been fonruarded to Ministry of Steel for our
comments/views.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Steel in coils form (Prime Quality) of relevant grade with wastage of 1.015
Kg/kg for the aforesaid export product subject to the condition that width of imported
coils is more than the respective width of export products. However, export of coils
cannot be made from imported sheets. Therefore, import of sheets, as applied, are
not recommended. The following amendment in the description of item of import and
quantity of import is recommended:

―

・

０

Ｓ

Ｎ

Advance
Authorizatio
n No and
date

Description of item of
export

Qty Description of item of
import

Qty

031081180
5    dated
14。03.2017

Cold Rolled Grain
Oriented (CRGO)
Steel Slit Coils for
Transformer Cores
width up to 600 mm

500
M丁

Cold Rolled Grain
Oriented (CRGO)
Steel in coils form
(Prime Quality) of
relevant grade having
width more than 600
mm.

507.5
M丁

D
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Vk″ た
“

:1ソρ′
Shtt f唄受汁口,FTDO,DGF丁 :Udy09 Bhawan,New Delhi.
Ministry of Steel U.0.No.2(6)r2011-TVV dated 02.05.2017

野
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1310612017 - Case No. 6/3/81 (M/s Apar Industries Limited) (Advance
Authorization No. 03 1081 2 135 dated 27 .03.2017)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 14 may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weinht(Kgs.)

SI.

No.
Net Export
weieht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
weisht (Kss.)

1 1545 6 6433 2963

2 4588 7 4314 12 3333

13526 8 11356 13 46494

4 5850 9 9055 14 1772

5 2110 10 3166

Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may

be allowed as applied for i.e. 48094.28 Kgs. as l.0l Kgs./Kg content in the export
products at Sl. No. 1 to 5 & 12 to 14.

Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed
as 27921 Kgs. as 1 .01 Kgs./Kg content in the export products at Sl. No. 6 to 1 3 .

Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. I to 1 | & 13 as claimed by the

firm
Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. I to 5 & 10 to 13, as claimed by the firm.

Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as

1.01 Kgs./Kg content in the export products at Sl. No. 1 to 5 & 10 to 13, as claimed by
the firm.
Quantities of import item at Sl. No. 6 viz. Copper Tape may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. I to 4 & 13.

Norms committee may take a view

つ
４

3.

4.

5.

6.

7.

ア

./ -'--ZlSr.Gto
(S. K. Jain) ' <--lA-

Development Officer
Norms CoIIlmittee II

DIPP No.12/45/2017-TSW/119 datcd 13/06/2017

gq qgaP;Qg;o, ffiI qrqrq
Deputy Dlrector GenBral of Fotelgn Trado

frvr qrrrrg q-El1fr}Yrrff7
Dlrectoratg G€neral of Forelgn TEde

qrFrsq C?i g:dfq EiTf<rTq
Mlnlstry of Commerco & lndustry

€Elr.r crEr<- <g reiffi-11oo11
Udyog Bhaw€in, New D€lhi-'l'1Oo11
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=実多義を牙うフ
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1310612017-Case No. A/R-145( M/s Perma-Pipe India Private Limited )
(Advance Authorization No. 3710001977 dated 16.08.2012)

Firm has again submitted reply vide letter No. IL-ACC-COR-002-415-17-REV0 dated

1lth April,2017 which is again not complete/proper. It appears they are not able to understand

the information required to be submitted by them and therefore, they may be called for

Personal Hearing in the next NC meeting along with the following information(point-wise) :

1. Total insulation areas & insulation volume, separately for export

items at Sl. No. I &.2 supported by length and diameters of export

items and insulation thickness.
Detailed calculations/basis for the quantities of import item at Sl.

No. I to 4 supported by insulation thicknesses and insulation areas

in the export products and wastages claimed at each stage of
manufacture.
Basis for the density of insulating coating in export items at Sl. No.

I &2 with constituents therein.

Norms committee may take a view

つ
ん

3.

を話品
γ 薇 l“ た

Development Officer
Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/145-A/R dated

qqdr<r R{e ueau-rrr srNGHgq qgilPrlqr-€ Rvr errrrr*
Oeputy Dlrector G€noral of For€lgn Trade

Rvr zrrrqrc qgrRen-a-o
Dlrectorats GeneEl of Forolgn TEdeqrFrq \..i scfr-r Eiqra-rr
Mlnlstry of Commerce & lnduetry

isElr'r "T{T. Tg feFff-l1oo11Udyos Bhawan, Now D€lhl-11OO11

13/06/2017
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Departlllllent Of lndustrial Policy“髭Promotion

(TSW)

NC Meeting dated l3t}6l20l7- Case No. A/R-153 (M/s Hindustan Urban Infrastructure
Limited ) (Advance Authorization No. 0510394422 dated 03.06.2015)

As import was made prior to ratification of norms by the Norms Committee and firm has

submitted documentary evidence like copies of Purchase Order, Performa Invoice etc. in support

of import of 7 .11 mm dia Carbon Composite Core (import item at Sl. No. 2), fot the purpose of

redemption, description of import item at Sl. No. 2

Authorization.

Norms committee may take a view

may be restored as per Advance

=ヨ

S三二重要≒フ

4群 |¬た
Development Offlcer

Norms Committee II
DIPP No.12/45/2017-TSW/153-A/R datcd

=ra<f,tcr Rt6 /BALJT-r sINGHgq q-flPr{qrs Gtvr qrqr<
O€puty Olrector General ot Forelgn Trado

B*sr qrqrq qE[Fr+qn-fi-q
Dlrsctorate General of Forelgn TEde

13/06/2017
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Development Offlcer

Departl■ent of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated 13/06/2017-Case Noo A/R-154(M/s JainsOn Cables lndia Pvto Ltd.)
(Advance Authorization No.0810133370 dated 17.09。 2014)

Reply submitted by the firm vide their letter dated 2010412017 has been perused which
is not complete/proper and they may be asked to submit the following information(point-wise)
for the cables covered in the Advance Authorization :

1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
2. Voltage rating of cables, conductor size wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable.
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/154-A/R dated 13/06/2017
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Departlnent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 13t0612017 - Case No. A/R-155 (M/s Jainson Cables India Pvt. Limited)
(Advance Authorization No. 0810135610 dated 03.07.20f5)

Reply submitted by the firm vide their letter dated 2010412017 has been perused

which is not .ornplet./proper and they may be asked to submit the following information(point-

wise) for the cables covered in the Advance Authorization :

l. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
2. Voltage rating of cables, conductor size wise.

3. Detaifud calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable.

5. Material balancing viz. netcontent of each imported and indigenous input, export

product wise, per KM of export product.

6. iotal requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

// -, TT6lz*1 t t
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/45/2017-TSW/155-A/R dated  13/06/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 13t0612017 - case No. A/R-156 (M/s Jainson cables
(Advance Authorization No. 08f0f3561 I dated 03.07.2015)

India Pvt.Lilllited)

Reply submitted by the firm vide their letter dated 2010412017 has been perused which

is not compiete/proper and they may be asked to submit the following information(point-wise)

for the cables covered in the Advance Authorization :

l. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
2. Voltage rating of cables, conductor size wise.

3. Detailed calculations for the requirement of import item, conductor size wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

6. Total requirement of raw material, export product wise, in

Norms committee may take a view

爆 ノどlξ

ノ3´ 6́。2ノア

４

５

a tabular form

―

～
―

(S.K.Jain)
Development Officer

r/? ffi\L.ll_*

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/156-A/R datcd 13/06/2017
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Government oflndia

Department of Heavy lndustry

TStlVIB)SeCt10n
*****

Ref:(i)AA No.3410041507 dated 14/09/2015M/s Alstom lndia.

(ii)DGFT U.0.No.01/81/50/346/ANl-16/DES-2/04 dated 2/5/2017

Description of Export product mav be read as

″
lower shaft″ of GeneratoLiniShed=weight 23′ 841 Kg。 (l No.)

鰤
lndustrial Advisor

戌で ヽIЪ・ 06・ 20′ 7
DY.DGF丁′DES― ||

丁SullB)F.No.3/215/2015

〃
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DepartIIlent of lndustrial Policyど L Promotion

(TSW)

NC Meeting dated 13t06t2017 - Case No. A/R-158 (M/s Grid India Power Cables Pvt.

Limited) (Advance Authorization No. 0510398727 dated 03.06.2016)

Advance Authorisation may be ratified as under:

1. Words "1 100 V" may be suffixed with the description of export items at Sl. No. 1 to

4.

Z. euantity of import item at Sl. No I viz. Aluminium Ingots(E.C. Grade) may be

uito*"d as applied for i.e. 22220 Kgs. as 1.01 Kgs./Kg content in the export product

5 viz. Aluminium Ingots(E.C. Grade) may be

item at Sl. No. 2, taking clue from Engineering

9 viz. Aluminium Ingots(E.C. Grade) may be

item at Sl. No. 3, taking clue from Engineering

13 viz. Aluminium Ingots(E.C. Grade) may be

item at Sl. No. 4, taking clue from Engineering

3.

4.

5。

at Sl.No.1.

Quantity Of import item at Sl.No
allowed as 8153 Kgs.,for export

Table 5.

Quantity Of import item at Sl.No
a1lowed as 23525 Kgs.,lor export

Table 5.

Quantity of import item at Sl.No
allowed as 8106 Kgs。 ,for export

Table 5.

6. ImportitemsatSl.No.2to4,6to8, 10to 12 &14to16(PVCResin/Plasticizerand
Filier) may be deleted as export items are XLPE insulated and therefore, do not

contain any PVC ComPound .

Norms committee may take a view

'/ 
a- --

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/45/2017-TSW/158-A/R dated 13/06/2017

`  |= '`1■
1

||    `●
=LIYA'

´gる′



ヘ

ノ3・ 0ふ Z″ノフ

Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 13106t2017- Case No. A/R-159 & A/R-160 (M/s Mass Tech Controls Pvt.

Limited )
(1. Advance Authorization No. 0310431026 dated 29.05.2007)

(2. Advance Authorization No. 031043101 I dated 29.05.2007)

Keeping in view that clubbing of clubbing of Advance Authorizations No. 0310431011

dated 29.05.2007 & 0310431026 dated 29.05.2007 has been allowed by PRC in its meeting

No. l9lAM13 dated 28.8.2012, for the purpose of redemption , quantity of import item No. 1

(Rectifiers) after clubbing, may be allowed as 650 Nos. on net to net basis with accountability

clause.

Norms committee maY take a view

′
~′

′l。(1し ′た
(S.Ko Jain)

Development Offlcer

Norms Committee Ⅱ
DIPP No.12/45/2017¨ TSW/159… 160-A/R datcd 13/06/2017
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礁て府 q、
Development Offlcer

Department of Industrial Policy & Promotion
(rsw)

NC Meetingl3t06l2017 - Case No. A/R-162 ( M/s Man Industries (India) Limited )
(Advance Authorization No. 0310575282 dated 20.05.2010)

Norms may be modified as under:

1. Typographical error may be corrected in respect of import item at Sl. No. 5 and its

description may be corrected from "Polyethylene" to "Polypropylene".

Norms committee may take a view

Norms Committee II
DIPP No.12/45/2017-TSW/162-A/R dated 13/06/2017
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ノ7Department of Industrial Policy & Promotion

(rsw)

NC Meetingl3t06t20l7 - Case No. A/R-163 (M/s Man Industries (India) Limited )
(Advance Authorization No. 0310575295 dated 20.05.2010)

Norms may be modified as under:

L Typographical error may be corrected in respect of import item at Sl. No. 5

and its description may be corrected from "Polyethylene" to

"Polypropylene".

Norms committee may take a view

4議薦句た
Development Offlcer

Norms Committee II
DIPP No.12/45/2017-TSW/163-A/R datcd  13/06/2017
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Development Offlcer

DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 13t0612017 - Case No. A/R-165 (M/s. Ruby Mica Company Limited)
(Advance Authorization No. 0210204262 dated 27.06.2014)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 4730 Kgs.

2. Quantity of import item at Sl.No.l may be allowed as applied for i.e. 935 Kgs.

being less than the net content in export items.

3. Word "relevant" may be prefixed with the description of import item at S.No.2

and its quantity may be allowed as applied for i.e. 325.25 Kgs. being less than

the net content in export items.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/45/2017‐ TSW/165-A/R dated  13/06/2017
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Development Offlcer

DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 13/06/2017… Case Noo A/R-166(M/so Ruby ⅣIica Company Limited)

(Advance Authorization No. 0210205033 dated 26.09.2014)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 4840 Kgs.
2. Quantity of import item at Sl.No.l may be allowed as applied for i.e.

956.736 Kgs., being less than the net content in export items.
3. Word "relevant" may be prefixed with the description of import item at S.No.2

and its quantity may be allowed as applied for i.e. 332.816 Kgs. being less than
the net content in export items.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/166-A/R datcd 13/06/2017
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Development Offlcer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1310612017 - Case No. A/R-167 (M/s. Ruby Mica Company Limited)
(Advance Authorization No. 0210205341 dated 16.12.2014)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 4730 Kgs.
2. Quantity of import item at Sl.No.l may be allowed as applied for i.e.

934.992K5s. being less than the net content in export items.
3. Word "relevant" may be prefixed with the description of import item at S.No.2

and its quantity may be allowed as applied for i.e. 325.252 Kgs. being less than
the net content in export items.

Norms committee may take a view

Norms Committee II
DIPP No. 1214512017-TSW/167 -AlR dated 1310612017
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Departllllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 13t06t2017 - Case No. A/R-168 (M/s. Ruby Mica Company Limited)
(Advance Authorization No. 0210205623 dated 10.03.2015)

Advance Authorization may be ratified as under:

l. Net weight of export product may be specified as 4840 Kgs.

2. Quantity of import item at Sl.No.l may be allowed as

956.736 Kgs., being less than the net content in export items.
applied for i.e.

3. Word o'relevant" may be prefixed with the description of import

and its quantity may be allowed as applied for i.e. 332.816 Kgs.

the net content in export items.

Norms committee may take a view

item at S.No.2
being less than

く庶計′じ"た
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/45/2017-TSW/168-A/R dated  13/06/2017
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DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

NC ⅣIeeting dated 13/06/2017‐ Case Noo A/R‐ 169(Ⅳ1/S Sainest Tubes Pvt.Ltd。 )(Advance

Authorization No.0810138235 dated 07.07.2016)

Advance Authorization may be ratiflcd as under:

1. Words .. OD 28 mm and less" may be suffixed with the description of export

item.
2. Words .. OD 30 mm and above" may be suffixed with the description of import

item.
3. euantity of import item namely, "Cold drawn Carbon Steel Tube(Mother Tube)

oirelevant grud. and OD 30 mm and above" may be allowed s 200160 Kgs' as

1.112 Kgs./kg. content in export items after taking 25 Yo recovery from scarp as

claimed by the firm.
Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/45/2017-TSW/169-A/R datcd  13/06/2017

そ五i卜にヶ
Development CDfflcer

_マ |一


